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%HHMXMSREPP]��SYV�MRZIWXMKEXSVW�HSGYQIRXIH�XLEX�]SYV�¡VQ�PMQMXIH�ERH�SV�VIJYWIH�ER�*(%�MRWTIGXMSR��9RHIV�XLI�*(
'�%GX��EW�EQIRHIH�F]�XLI
*SSH�ERH�(VYK�%HQMRMWXVEXMSR�7EJIX]�ERH�-RRSZEXMSR�%GX��*(%7-%
��WIGXMSR���������9�7�'������N
��]SYV�HVYKW�EVI�EHYPXIVEXIH�MR�XLEX�XLI]�LEZI
FIIR�QERYJEGXYVIH��TVSGIWWIH��TEGOIH��SV�LIPH�MR�ER�IWXEFPMWLQIRX�[LIVI�XLI�S[RIV�SV�STIVEXSV�LEW�PMQMXIH�MRWTIGXMSR�ERH�SV�VIJYWIH
MRWTIGXMSR�
¶
;I�VIZMI[IH�]SYV�(IGIQFIV�����������VIWTSRWI�MR�HIXEMP�ERH�EGORS[PIHKI�VIGIMTX�SJ�]SYV�WYFWIUYIRX�GSVVIWTSRHIRGI�
¶
(YVMRK�SYV�MRWTIGXMSR��SYV�MRZIWXMKEXSVW�SFWIVZIH�WTIGM¡G�HIZMEXMSRW�MRGPYHMRK��FYX�RSX�PMQMXIH�XS��XLI�JSPPS[MRK�
¶
��¶¶¶¶¶�*EMPYVI�XS�IRWYVI�XLEX�XIWX�TVSGIHYVIW�EVI�WGMIRXM¡GEPP]�WSYRH�ERH�ETTVSTVMEXI�XS�IRWYVI�XLEX�]SYV�%4-�GSRJSVQ�XS�IWXEFPMWLIH
WXERHEVHW�SJ�UYEPMX]�ERH�SV�TYVMX]�
¶
3YV�MRZIWXMKEXSVW�SFWIVZIH�XLEX�XLI�WSJX[EVI�]SY�YWI�XS�GSRHYGX�LMKL�TIVJSVQERGI�PMUYMH�GLVSQEXSKVETL]��,40'
�EREP]WIW�SJ�%4-�JSV
YRORS[R�MQTYVMXMIW�MW�GSR¡KYVIH�XS�TIVQMX�I\XIRWMZI�YWI�SJ�XLI��MRLMFMX�MRXIKVEXMSR��JYRGXMSR�[MXLSYX�WGMIRXM¡G�NYWXM¡GEXMSR�¶�*SV�I\EQTPI��SYV
MRZIWXMKEXSV�VIZMI[IH�XLI�MRXIKVEXMSR�TEVEQIXIVW�]SY�YWIH�JSV�,40'�MHIRXM¡GEXMSR�SJ�MQTYVMXMIW�MR�VIPIEWI�XIWXMRK�JSV��F
��
��8LIWI�TEVEQIXIVW
HIQSRWXVEXIH�XLEX�]SYV�WSJX[EVI�[EW�WIX�XS�MRLMFMX�TIEO�MRXIKVEXMSR�EX�JSYV�HMJJIVIRX�XMQI�TIVMSHW�XLVSYKLSYX�XLI�EREP]WMW��7MQMPEVP]��MR�XLI
MQTYVMXMIW�VIPIEWI�XIWXMRK�]SY�TIVJSVQIH�JSV��F
��
��]SYV�,40'�TEVEQIXIVW�[IVI�WIX�XS�MRLMFMX�MRXIKVEXMSR�EX�JSYV�HMJJIVIRX�XMQI�TIVMSHW
XLVSYKLSYX�XLI�EREP]WMW�
¶
-RLMFMXMRK�MRXIKVEXMSR�EX�ZEVMSYW�TSMRXW�HYVMRK�VIPIEWI�XIWXMRK�JSV�GSQQIVGMEP�FEXGLIW�MW�RSX�WGMIRXM¡GEPP]�NYWXM¡IH��-X�GER�QEWO�MHIRXM¡GEXMSR
ERH�UYERXMXEXMSR�SJ�MQTYVMXMIW�MR�]SYV�%4-��[LMGL�QE]�VIWYPX�MR�VIPIEWMRK�%4-�XLEX�HS�RSX�GSRJSVQ�XS�WTIGM¡GEXMSRW�
¶
-R�]SYV�VIWTSRWI��]SY�WXEXIH�XLEX�]SY�LEZI�QEHI�WIZIVEP�GSVVIGXMZI�EGXMSRW��MRGPYHMRK�YTHEXMRK�]SYV�TVSGIHYVI�4IEO�-RXIKVEXMSR�8IGLRMUYIW�JSV
'LVSQEXSKVETL]�XS�MRGPYHI�GSRXVSPW�SR�XLI�YWI�SJ�MRLMFMX�MRXIKVEXMSR�IZIRXW��,S[IZIV��]SYV�VIWTSRWI�MW�MREHIUYEXI�MR�XLEX�MX�HMH�RSX�TVSZMHI
WTIGM¡G�GSVVIGXMZI�EGXMSR�SV�WYTTSVXMZI�HSGYQIRXEXMSR�JSV�IEGL�HVYK�W�GLVSQEXSKVETLMG�TVSGIWWMRK�TEVEQIXIVW��MRGPYHMRK�%4-�RSX�GMXIH�SR
*SVQ�*(%������=SY�LEZI�RSX�WLS[R�LS[�]SY�[MPP�IRWYVI�XLEX�]SYV�XIWX�QIXLSHW�EVI�ETTVSTVMEXI�XS�HIXIVQMRI�[LIXLIV�]SYV�%4-�GSRJSVQ�XS
IWXEFPMWLIH�WXERHEVHW�ERH�WTIGM¡GEXMSRW��'SRWIUYIRXP]��XLI�WYQQEV]�HEXE�]SY�TVSZMHIH�HSIW�RSX�HIQSRWXVEXI�XLEX�TVIZMSYWP]�VIPIEWIH�PSXW
HS�RSX�GSRXEMR�I\GIWWMZI�PIZIPW�SJ�YRORS[R�MQTYVMXMIW�
¶
-R�VIWTSRWI�XS�XLMW�PIXXIV��TVSZMHI�YTHEXIH�EREP]WIW�SJ�EPP�PSXW�[MXLMR�I\TMV]�XLEX�XEOI�MRXS�EGGSYRX�ER]�GLERKIW�XS�WTIGM¡G�XIWX�QIXLSHW�ERH
GLVSQEXSKVETLMG�TEVEQIXIVW�
¶
��¶¶¶¶¶�*EMPYVI�XS�TVIZIRX�YREYXLSVM^IH�EGGIWW�SV�GLERKIW�XS�HEXE�ERH�JEMPYVI�XS�TVSZMHI�EHIUYEXI�GSRXVSPW�XS�TVIZIRX�QERMTYPEXMSR�ERH
SQMWWMSR�SJ�HEXE�
¶
(YVMRK�XLI�MRWTIGXMSR��SYV�MRZIWXMKEXSVW�HMWGSZIVIH�E�PEGO�SJ�FEWMG�PEFSVEXSV]�GSRXVSPW�XS�TVIZIRX�GLERKIW�XS�ERH�HIPIXMSRW�JVSQ�]SYV�¡VQ�W
IPIGXVSRMGEPP]�WXSVIH�HEXE�MR�PEFSVEXSVMIW�[LIVI�]SY�GSRHYGX�'+14�EGXMZMXMIW��7TIGM¡GEPP]��EYHMX�XVEMP�JYRGXMSREPMX]�JSV�WSQI�W]WXIQW�]SY�YWIH
XS�GSRHYGX�'+14�STIVEXMSRW�[EW�IREFPIH�SRP]�XLI�HE]�FIJSVI�XLI�MRWTIGXMSR��ERH�XLIVI�[IVI�RS�UYEPMX]�YRMX�TVSGIHYVIW�MR�TPEGI�XS�VIZMI[�ERH
IZEPYEXI�XLI�EYHMX�XVEMP�HEXE��*SV�I\EQTPI��]SY�YWIH�WXERHEPSRI�,40'����6(�,4�71���
�XS�GSRHYGX�EREP]WIW�JSV�(VYK�1EWXIV�*MPI��(1*

WYFQMWWMSRW�ERH�MRZIWXMKEXMSRW��WYGL�EW�GLEVEGXIVM^EXMSR�SJ�E�WXEVXMRK�QEXIVMEP�JSV�]SYV��F
��
�(1*��=SY�EPWS�YWIH�YRGSRXVSPPIH�W]WXIQW�XS
GSRHYGX�SYX�SJ�WTIGM¡GEXMSR��337
�MRZIWXMKEXMSRW�JSV�MR�TVSGIWW�QEXIVMEPW�YWIH�XS�QERYJEGXYVI��F
��
�%4-�
¶
;I�EGORS[PIHKI�XLI�GSVVIGXMZI�EGXMSRW�HIWGVMFIH�MR�]SYV�VIWTSRWI��MRGPYHMRK�IREFPMRK�EYHMX�XVEMP�JYRGXMSREPMX]�JSV�EPP�GLVSQEXSKVETLMG�W]WXIQW
MR�]SYV�PEFSVEXSVMIW��EW�[IPP�EW�TVSGIHYVEP�YTHEXIW�XLEX�VIUYMVI�VIZMI[�ERH�IZEPYEXMSR�SJ�XLI�HEXE�KIRIVEXIH�F]�XLIWI�W]WXIQW��,S[IZIV��]SYV
VIWTSRWI�HMH�RSX�HIQSRWXVEXI�LS[�XLI�WTIGM¡G�GSRXVSPW�]SY�LEZI�MQTPIQIRXIH�TVIZIRX�HIPIXMSR�SV�EPXIVEXMSR�SJ�HEXE��RSV�LEZI�]SY�WLS[R�LS[
]SY�[MPP�IRWYVI�XLEX�XLIWI�GSRXVSPW�EVI�HSGYQIRXIH��MQTPIQIRXIH��ERH�JSPPS[IH��¶
¶
��¶¶¶¶¶�0MQMXMRK�EGGIWW�XS�SV�GST]MRK�SJ�VIGSVHW
¶
=SYV�¡VQ�PMQMXIH�EGGIWW�XS�SV�GST]MRK�SJ�VIGSVHW�XLEX�SYV�MRZIWXMKEXSVW�[IVI�IRXMXPIH�XS�MRWTIGX��*SV�I\EQTPI��SYV�MRZIWXMKEXSVW�VIUYIWXIH
VIGSVHW�SJ�]SYV�EYHMX�XVEMP�HEXE�JVSQ�EPP�GLVSQEXSKVETLMG�W]WXIQW�YWIH�XS�XIWX�HVYKW�JSV�XLI�9�7��QEVOIX�EX�]SYV�JEGMPMX]��8LI�¡PIW�]SY
YPXMQEXIP]�TVSZMHIH��MR�XLI�JSVQ�SJ�)\GIP�WTVIEHWLIIXW�VEXLIV�XLER�HMVIGX�I\TSVXW�JVSQ�]SYV�GLVSQEXSKVETLMG�WSJX[EVI
�[IVI�RSX�XLI�SVMKMREP
VIGSVHW�SV�XVYI�GSTMIW��ERH�WLS[IH�WMKRW�SJ�QERMTYPEXMSR��8LI�VIGSVHW�]SY�HMH�TVSZMHI�GSRXEMRIH�LMKLPMKLXMRK��YWIH�MRGSRWMWXIRX�HEXI�JSVQEXW�
ERH�PEGOIH�XMQIWXEQT�HEXE��XLIWI�JIEXYVIW�EVI�MRGSRWMWXIRX�[MXL�SVMKMREP�HEXE�HMVIGXP]�I\TSVXIH�JVSQ�GLVSQEXSKVETLMG�XIWXMRK�WSJX[EVI�
¶
3YV�MRZIWXMKEXSVW�ERH�XLIMV�WYTIVZMWSV�I\TPEMRIH�EX�PIEWX�X[MGI�XLEX�XLI�HEXE�]SY�TVSZMHIH�[EW�RSX�VITVIWIRXEXMZI�SJ�EGXYEP�EYHMX�XVEMP�HEXE�JVSQ
XLI�GLVSQEXSKVETLMG�W]WXIQW��ERH�VIUYIWXIH�XLEX�]SY�TVSZMHI�XLI�SVMKMREP��YRQSHM¡IH�VIGSVHW��=SYV�¡VQ�WXEXIH��[MXLSYX�VIEWSREFPI
I\TPEREXMSR��XLEX�]SY�GSYPH�RSX�TVSZMHI�XLI�VIUYIWXIH�EYHMX�XVEMP�VIGSVHW��;LIR�SYV�MRZIWXMKEXSVW�I\TPEMRIH�XLEX�]SYV�JEMPYVI�XS�TVSZMHI�XLI
VIUYIWXIH�VIGSVHW�[SYPH�FI�HSGYQIRXIH�EW�E�VIJYWEP��]SY�EGORS[PIHKIH�XLI�VIJYWEP�
¶
3YV�MRZIWXMKEXSVW�HSGYQIRXIH�SXLIV�MRWXERGIW�MR�[LMGL�]SYV�¡VQ�PMQMXIH�XLI�MRWTIGXMSR�F]�TVSZMHMRK�WSQI��FYX�RSX�EPP��SJ�XLI�VIGSVHW
VIUYIWXIH�F]�XLI�*(%�MRZIWXMKEXSV�XLEX�*(%�LEH�EYXLSVMX]�XS�MRWTIGX��%X�QYPXMTPI�XMQIW�HYVMRK�XLI�MRWTIGXMSR��*(%�VIUYIWXIH�VIGSVHW�SJ�'+14
EGXMZMXMIW�TIVJSVQIH�MR�]SYV�6
(�PEFSVEXSVMIW�EX�XLI�FILIWX�SJ�]SYV�UYEPMX]�YRMX��,S[IZIV��]SY�PMQMXIH�XLI�MRWTIGXMSR�F]�TVSZMHMRK�SRP]�E�WYFWIX

� ��
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SJ�XLI�VIUYIWXIH�VIGSVHW��ERH�SYV�MRZIWXMKEXSVW�EPWS�JSYRH�EX�PIEWX�SRI�SJ�XLI�VIUYIWXIH�VIGSVHW�WLVIHHIH�MR�XLI�XVEWL��*MREPP]��SYV
MRZIWXMKEXSVW�VIUYIWXIH�GLVSQEXSKVEQW�XS�WYFWXERXMEXI�]SYV�GPEMQ�XLEX�]SY�LEH�MHIRXM¡IH�ERH�UYERXMXEXIH�XLI�MQTYVMXMIW�MR��F
��
��FYX�]SY
RIZIV�TVSZMHIH�XLI�VIGSVHW�XLEX�SYV�MRZIWXMKEXSVW�EWOIH�JSV�XS�WYTTSVX�]SYV�GPEMQ�
¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶
;LIR�ER�S[RIV��STIVEXSV��SV�EKIRX�HIPE]W��HIRMIW��PMQMXW��SV�VIJYWIW�ER�MRWTIGXMSR��XLI�HVYKW�QE]�FI�HIIQIH�EHYPXIVEXIH�YRHIV�WIGXMSR�����N

SJ�XLI�*(
'�%GX��7II�*(%�W�KYMHERGI�HSGYQIRX��'MVGYQWXERGIW�XLEX�'SRWXMXYXI�(IPE]MRK��(IR]MRK��0MQMXMRK��SV�6IJYWMRK�E�(VYK�-RWTIGXMSR��EX
LXXTW���[[[�JHE�KSZ�HS[RPSEHW�6IKYPEXSV]-RJSVQEXMSR�+YMHERGIW�9'1�������THJ���QIHME�������HS[RPSEH
�
¶
(EXE�-RXIKVMX]�6IQIHMEXMSR
¶
=SYV�UYEPMX]�W]WXIQ�HSIW�RSX�EHIUYEXIP]�IRWYVI�XLI�EGGYVEG]�ERH�MRXIKVMX]�SJ�HEXE�XS�WYTTSVX�XLI�WEJIX]��IJJIGXMZIRIWW��ERH�UYEPMX]�SJ�XLI
HVYKW�]SY�QERYJEGXYVI��;I�EGORS[PIHKI�XLEX�]SY�EVI�YWMRK�E�GSRWYPXERX�XS�EYHMX�]SYV�STIVEXMSR�ERH�EWWMWX�MR�QIIXMRK�*(%�VIUYMVIQIRXW�
¶
-R�VIWTSRWI�XS�XLMW�PIXXIV��TVSZMHI�XLI�JSPPS[MRK�
¶
%�¶�%�GSQTVILIRWMZI�MRZIWXMKEXMSR�MRXS�XLI�I\XIRX�SJ�XLI�MREGGYVEGMIW�MR�HEXE�VIGSVHW�ERH�VITSVXMRK��=SYV�MRZIWXMKEXMSR�WLSYPH�MRGPYHI�

$�GHWDLOHG�LQYHVWLJDWLRQ�SURWRFRO�DQG�PHWKRGRORJ\��D�VXPPDU\�RI�DOO�ODERUDWRULHV��PDQXIDFWXULQJ
RSHUDWLRQV��DQG�V\VWHPV�WR�EH�FRYHUHG�E\�WKH�DVVHVVPHQW��DQG�D�MXVWLILFDWLRQ�IRU�DQ\�SDUW�RI�\RXU
RSHUDWLRQ�WKDW�\RX�SURSRVH�WR�H[FOXGH�

,QWHUYLHZV�RI�FXUUHQW�DQG�IRUPHU�HPSOR\HHV�WR�LGHQWLI\�WKH�QDWXUH��VFRSH��DQG�URRW�FDXVH�RI�GDWD
LQDFFXUDFLHV��:H�UHFRPPHQG�WKDW�WKHVH�LQWHUYLHZV�EH�FRQGXFWHG�E\�D�TXDOLILHG�WKLUG�SDUW\�

$Q�DVVHVVPHQW�RI�WKH�H[WHQW�RI�GDWD�LQWHJULW\�GHILFLHQFLHV�DW�\RXU�IDFLOLW\��,GHQWLI\�RPLVVLRQV��DOWHUDWLRQV�
GHOHWLRQV��UHFRUG�GHVWUXFWLRQ��QRQ�FRQWHPSRUDQHRXV�UHFRUG�FRPSOHWLRQ��DQG�RWKHU�GHILFLHQFLHV��'HVFULEH
DOO�SDUWV�RI�\RXU�IDFLOLW\¶V�RSHUDWLRQV�LQ�ZKLFK�\RX�GLVFRYHUHG�GDWD�LQWHJULW\�ODSVHV�

$�FRPSUHKHQVLYH�UHWURVSHFWLYH�HYDOXDWLRQ�RI�WKH�QDWXUH�RI�WKH�WHVWLQJ�GDWD�LQWHJULW\�GHILFLHQFLHV��:H
UHFRPPHQG�WKDW�D�TXDOLILHG�WKLUG�SDUW\�ZLWK�VSHFLILF�H[SHUWLVH�LQ�WKH�DUHD�ZKHUH�SRWHQWLDO�EUHDFKHV�ZHUH
LGHQWLILHG�VKRXOG�HYDOXDWH�DOO�GDWD�LQWHJULW\�ODSVHV�

&�¶�%�GYVVIRX�VMWO�EWWIWWQIRX�SJ�XLI�TSXIRXMEP�IJJIGXW�SJ�XLI�SFWIVZIH�JEMPYVIW�SR�XLI�UYEPMX]�SJ�]SYV�HVYKW��=SYV�EWWIWWQIRX�WLSYPH�MRGPYHI
EREP]WIWSJ�XLI�VMWOW�XS�TEXMIRXW�GEYWIH�F]�XLI�VIPIEWI�SJ�HVYKW�EJJIGXIH�F]�E�PETWI�SJ�HEXE�MRXIKVMX]��ERH�VMWOW�TSWIH�F]�SRKSMRK�STIVEXMSRW�
¶
'��¶%�QEREKIQIRX�WXVEXIK]�JSV�]SYV�¡VQ�XLEX�MRGPYHIW�XLI�HIXEMPW�SJ�]SYV�KPSFEP�GSVVIGXMZI�EGXMSR�ERH�TVIZIRXMZI�EGXMSR�TPER��=SYV�WXVEXIK]
WLSYPH�MRGPYHI�

$�GHWDLOHG�FRUUHFWLYH�DFWLRQ�SODQ�WKDW�GHVFULEHV�KRZ�\RX�LQWHQG�WR�HQVXUH�WKH�UHOLDELOLW\�DQG�FRPSOHWHQHVV
RI�DOO�RI�WKH�GDWD�\RX�JHQHUDWH��LQFOXGLQJ�DQDO\WLFDO�GDWD��PDQXIDFWXULQJ�UHFRUGV��DQG�DOO�GDWD�VXEPLWWHG
WR�)'$�

$�FRPSUHKHQVLYH�GHVFULSWLRQ�RI�WKH�URRW�FDXVHV�RI�\RXU�GDWD�LQWHJULW\�ODSVHV��LQFOXGLQJ�HYLGHQFH�WKDW�WKH
VFRSH�DQG�GHSWK�RI�WKH�FXUUHQW�DFWLRQ�SODQ�LV�FRPPHQVXUDWH�ZLWK�WKH�ILQGLQJV�RI�WKH�LQYHVWLJDWLRQ�DQG
ULVN�DVVHVVPHQW��,QGLFDWH�ZKHWKHU�LQGLYLGXDOV�UHVSRQVLEOH�IRU�GDWD�LQWHJULW\�ODSVHV�UHPDLQ�DEOH�WR
LQIOXHQFH�&*03�UHODWHG�RU�GUXJ�DSSOLFDWLRQ�GDWD�DW�\RXU�ILUP�

,QWHULP�PHDVXUHV�GHVFULELQJ�WKH�DFWLRQV�\RX�KDYH�WDNHQ�RU�ZLOO�WDNH�WR�SURWHFW�SDWLHQWV�DQG�WR�HQVXUH�WKH
TXDOLW\�RI�\RXU�GUXJV��VXFK�DV�QRWLI\LQJ�\RXU�FXVWRPHUV��UHFDOOLQJ�SURGXFW��FRQGXFWLQJ�DGGLWLRQDO�WHVWLQJ�
DGGLQJ�ORWV�WR�\RXU�VWDELOLW\�SURJUDPV�WR�DVVXUH�VWDELOLW\��GUXJ�DSSOLFDWLRQ�DFWLRQV��DQG�HQKDQFHG
FRPSODLQW�PRQLWRULQJ�

/RQJ�WHUP�PHDVXUHV�GHVFULELQJ�DQ\�UHPHGLDWLRQ�HIIRUWV�DQG�HQKDQFHPHQWV�WR�SURFHGXUHV��SURFHVVHV�
PHWKRGV��FRQWUROV��V\VWHPV��PDQDJHPHQW�RYHUVLJKW��DQG�KXPDQ�UHVRXUFHV��H�J���WUDLQLQJ��VWDIILQJ
LPSURYHPHQWV��GHVLJQHG�WR�HQVXUH�WKH�LQWHJULW\�RI�\RXU�FRPSDQ\¶V�GDWD�

$�VWDWXV�UHSRUW�IRU�DQ\�RI�WKH�DERYH�DFWLYLWLHV�DOUHDG\�XQGHUZD\�RU�FRPSOHWHG��

*(%�GSRWMHIVW�XLI�I\TIGXEXMSRW�SYXPMRIH�MR�-',�5��MR�HIXIVQMRMRK�[LIXLIV�%4-�EVI�QERYJEGXYVIH�MR�GSRJSVQERGI�[MXL�'+14��7II�*(%�W
KYMHERGI�HSGYQIRX��5��+SSH�1ERYJEGXYVMRK�4VEGXMGI�+YMHERGI�JSV�%GXMZI�4LEVQEGIYXMGEP�-RKVIHMIRXW��JSV�KYMHERGI�VIKEVHMRK�'+14�JSV�XLI
QERYJEGXYVI�SJ�%4-��EX�LXXTW���[[[�JHE�KSZ�HS[RPSEHW�(VYKW�����+YMHERGIW�YGQ�������THJ���QIHME�������HS[RPSEH
�
¶
=SY�EVI�VIUYMVIH�XS�WYFQMX�ER]�EHHMXMSR��HIPIXMSR��SV�SXLIV�GLERKI�XS�]SYV�(VYK�1EWXIV�*MPI�XS�XLI�*(%�YRHIV����'*6����������=SY�EVI�EPWS
VIUYMVIH�XS�RSXMJ]�IEGL�TIVWSR�EYXLSVM^IH�XS�VIJIVIRGI�XLI�MRJSVQEXMSR�MR�XLI�(1*�EFSYX�TIVXMRIRX�GLERKIW��*EMPYVI�XS�ERRYEPP]�YTHEXI�XLI�(1*

���

https://www.fda.gov/media/86328/download
https://www.fda.gov/media/71518/download
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GER�GEYWI�HIPE]W�XS�*(%�W�VIZMI[�SJ�TIRHMRK�ETTPMGEXMSRW��ERH�QE]�VIWYPX�MR�*(%�MRMXMEXMRK�TVSGIIHMRKW�XS�GPSWI�XLI�(1*�
¶
'SRGPYWMSR
¶
(IZMEXMSRW�GMXIH�MR�XLMW�PIXXIV�EVI�RSX�MRXIRHIH�EW�ER�EPP�MRGPYWMZI�PMWX��=SY�EVI�VIWTSRWMFPI�JSV�MRZIWXMKEXMRK�XLIWI�HIZMEXMSRW��JSV�HIXIVQMRMRK
XLI�GEYWIW��JSV�TVIZIRXMRK�XLIMV�VIGYVVIRGI��ERH�JSV�TVIZIRXMRK�SXLIV�HIZMEXMSRW�MR�]SYV�JEGMPMX]�
¶
-J�]SY�EVI�GSRWMHIVMRK�ER�EGXMSR�XLEX�MW�PMOIP]�XS�PIEH�XS�E�HMWVYTXMSR�MR�XLI�WYTTP]�SJ�HVYKW�TVSHYGIH�EX�]SYV�JEGMPMX]��*(%�VIUYIWXW�XLEX�]SY
GSRXEGX�'()6�W�(VYK�7LSVXEKIW�7XEJJ�MQQIHMEXIP]��EX�HVYKWLSVXEKIW$JHE�LLW�KSZ��WS�XLEX�*(%�GER�[SVO�[MXL�]SY�SR�XLI�QSWX�IJJIGXMZI�[E]�XS
FVMRK�]SYV�STIVEXMSRW�MRXS�GSQTPMERGI�[MXL�XLI�PE[��'SRXEGXMRK�XLI�(VYK�7LSVXEKIW�7XEJJ�EPWS�EPPS[W�]SY�XS�QIIX�ER]�SFPMKEXMSRW�]SY�QE]�LEZI
XS�VITSVX�HMWGSRXMRYERGIW�SV�MRXIVVYTXMSRW�MR�]SYV�HVYK�QERYJEGXYVI�YRHIV����9�7�'�����'�F
�ERH�EPPS[W�*(%�XS�GSRWMHIV��EW�WSSR�EW�TSWWMFPI�
[LEX�EGXMSRW��MJ�ER]��QE]�FI�RIIHIH�XS�EZSMH�WLSVXEKIW�ERH�TVSXIGX�XLI�LIEPXL�SJ�TEXMIRXW�[LS�HITIRH�SR�]SYV�TVSHYGXW�
¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶¶
*(%�TPEGIH�]SYV�¡VQ�SR�-QTSVX�%PIVX�������ERH�������SR�1EVGL����������
¶
9RXMP�]SY�GSVVIGX�EPP�HIZMEXMSRW�GSQTPIXIP]�ERH�[I�GSR¡VQ�]SYV�GSQTPMERGI�[MXL�'+14��*(%�QE]�[MXLLSPH�ETTVSZEP�SJ�ER]�RI[�ETTPMGEXMSRW�SV
WYTTPIQIRXW�PMWXMRK�]SYV�¡VQ�EW�E�HVYK�QERYJEGXYVIV�
¶
*EMPYVI�XS�GSVVIGX�XLIWI�HIZMEXMSRW�QE]�EPWS�VIWYPX�MR�*(%�GSRXMRYMRK�XS�VIJYWI�EHQMWWMSR�SJ�EVXMGPIW�QERYJEGXYVIH�EX�(MZM�W�0EFSVEXSVMIW�0XH�
�9RMX�--
�EX�9RMX����'LMTTEHE�:MPPEKI��:MWEOLETEXREQ�(MWXVMGX�MRXS�XLI�9RMXIH�7XEXIW�YRHIV�WIGXMSR�����E
��
�SJ�XLI�*(
'�%GX�����9�7�'������E

��
��9RHIV�XLI�WEQI�EYXLSVMX]��EVXMGPIW�QE]�FI�WYFNIGX�XS�VIJYWEP�SJ�EHQMWWMSR��MR�XLEX�XLI�QIXLSHW�ERH�GSRXVSPW�YWIH�MR�XLIMV�QERYJEGXYVI�HS
RSX�ETTIEV�XS�GSRJSVQ�XS�'+14�[MXLMR�XLI�QIERMRK�SJ�WIGXMSR�����E
��
�&
�SJ�XLI�*(
'�%GX�����9�7�'������E
��
�&
�
¶
%JXIV�]SY�VIGIMZI�XLMW�PIXXIV��VIWTSRH�XS�XLMW�S£GI�MR�[VMXMRK�[MXLMR����[SVOMRK�HE]W��7TIGMJ]�[LEX�]SY�LEZI�HSRI�WMRGI�SYV�MRWTIGXMSR�XS
GSVVIGX�]SYV�HIZMEXMSRW�ERH�XS�TVIZIRX�XLIMV�VIGYVVIRGI��-J�]SY�GERRSX�GSQTPIXI�GSVVIGXMZI�EGXMSRW�[MXLMR����[SVOMRK�HE]W��WXEXI�]SYV�VIEWSRW
JSV�HIPE]�ERH�]SYV�WGLIHYPI�JSV�GSQTPIXMSR�
¶
7IRH�]SYV�IPIGXVSRMG�VITP]�XS�'()6�3'�315�'SQQYRMGEXMSRW$JHE�LLW�KSZ��QEMPXS�'()6�3'�315�'SQQYRMGEXMSRW$JHE�LLW�KSZ
�SV�QEMP
]SYV�VITP]�XS�
¶¶¶¶¶¶¶¶¶¶¶

1EVMWE�,IE]R
'SRWYQIV�7EJIX]�3£GIV
9�7��*SSH�ERH�(VYK�%HQMRMWXVEXMSR
;LMXI�3EO�&YMPHMRK�����6SSQ�����
������2I[�,EQTWLMVI�%ZIRYI
7MPZIV�7TVMRK��1(������
97%

¶
4PIEWI�MHIRXMJ]�]SYV�VIWTSRWI�[MXL�*)-������������
¶
7MRGIVIP]�
�7�¶
8LSQEW�.��'SWKVSZI��.�(�
(MVIGXSV
3£GI�SJ�1ERYJEGXYVMRK�5YEPMX]
3£GI�SJ�'SQTPMERGI
'IRXIV�JSV�(VYK�)ZEPYEXMSR�ERH�6IWIEVGL
¶

'PSWI�3YX�0IXXIV
'LYL
V�/DERUDWRULHV�/WG���8QLW�,,����&ORVH�2XW�/HWWHU�����������XFP�������

«�1SVI�;EVRMRK�0IXXIVW���MRWTIGXMSRW�GSQTPMERGI�IRJSVGIQIRX�ERH�GVMQMREP�MRZIWXMKEXMSRW�GSQTPMERGI�EGXMSRW�ERH�EGXMZMXMIW�[EVRMRK�PIXXIVW
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'LYL
V�/DERUDWRULHV�/WG���8QLW�,,����&ORVH

2XW�/HWWHU��������

�

� �

�

�

� ������1HZ�+DPSVKLUH�$YHQXH�
6LOYHU�6SULQJ��0'�������

1RYHPEHU��������

0U��.LUDQ�'LYL�
'LUHFWRU�DQG�3UHVLGHQW�2SHUDWLRQV�
'LYL
V�/DERUDWRULHV�/WG���8QLW�����
&KLSSDGD�9LOODJH��$QQDYDUDUQ�
%KHHPXQLSDWQDUQ�0DQGDO�
9LVDNKDSDWQDUQ�'LVWULFW�
$QGKUD�3UDGHVK���������,QGLD

5HIHUHQFH��)(,�����������

'HDU�0U��'LYL�

7KH�)RRG�DQG�'UXJ�$GPLQLVWUDWLRQ��)'$��KDV�FRPSOHWHG�DQ�HYDOXDWLRQ�RI�\RXU�ILUP
V�FRUUHFWLYH�DFWLRQV�LQ
UHVSRQVH�WR�RXU�:DUQLQJ�/HWWHU������������GDWHG�$SULO�����������%DVHG�RQ�RXU�HYDOXDWLRQ��LW�DSSHDUV�WKDW�\RX
KDYH�DGGUHVVHG�WKH�GHYLDWLRQV�FRQWDLQHG�LQ�WKLV�:DUQLQJ�/HWWHU��)XWXUH�)'$�LQVSHFWLRQV�DQG�UHJXODWRU\
DFWLYLWLHV�ZLOO�IXUWKHU�DVVHVV�WKH�DGHTXDF\�DQG�VXVWDLQDELOLW\�RI�WKHVH�FRUUHFWLRQV�

7KLV�OHWWHU�GRHV�QRW�SHUWDLQ�WR�&'(5�234��&'(5�21'��RU�&'(5�2*'�GHFLVLRQ�PDNLQJ�RQ�DQ\�SHQGLQJ
DSSOLFDWLRQV�QDPLQJ�WKLV�IDFLOLW\�DQG�LV�ZLWKRXW�SUHMXGLFH�WR�IXWXUH�GHFLVLRQV�E\�WKRVH�RIILFHV�UHODWLQJ�WR�VXFK
DSSOLFDWLRQV�

7KLV�OHWWHU�GRHV�QRW�UHOLHYH�\RX�RU�\RXU�ILUP�IURP�WKH�UHVSRQVLELOLW\�RI�WDNLQJ�DOO�QHFHVVDU\�VWHSV�WR�DVVXUH
VXVWDLQHG�FRPSOLDQFH�ZLWK�WKH�)HGHUDO�)RRG��'UXJ��DQG�&RVPHWLF�$FW�DQG�LWV�LPSOHPHQWLQJ�UHJXODWLRQV�RU�ZLWK
RWKHU�UHOHYDQW�OHJDO�DXWKRULW\��7KH�)'$�H[SHFWV�\RX�DQG�\RXU�ILUP�WR�PDLQWDLQ�FRPSOLDQFH�DQG�ZLOO�FRQWLQXH�WR
PRQLWRU�\RXU�VWDWH�RI�FRPSOLDQFH��7KLV�OHWWHU�ZLOO�QRW�SUHFOXGH�DQ\�IXWXUH�UHJXODWRU\�DFWLRQ�VKRXOG�GHYLDWLRQV�EH
REVHUYHG�GXULQJ�D�VXEVHTXHQW�LQVSHFWLRQ�RU�WKURXJK�RWKHU�PHDQV�

6LQFHUHO\��
�6�

���
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No. 3500] NEW DELHI, FRIDAY,  DECEMBER 22,  2017/PAUSA 1,  1939  

֌֑֞ᭅ֗ ֒օ, ֗֊�ն֒�վ֑֔֗֞�֡֌ᳯ֒֗ֆᭅ֊ ֐եᮢ֑֞֔ 

է֟։֚ռ֢֊֞ 
֊ժ�ᳰֈ֔֔֠,����ᳰֈ֚᭥֎֒������ 

շ֞�ը�� ����(է).ಧշ֧᭠ᮤ֑֠ ֚֒շ֞֒, ֌֑ ᭅ֞֗֒օ ( ե֚֒ᭃօ) է֟։֟֊֑1986 ,֐ (1986 շ֞ 29) շᳱ ։֞֒֞ 3 շᳱ 
ի֌։֞֒֞ (3) ᳇֞֒֞ ᮧֈᱫ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒ֆ ֧ᱟձ ն֒ ֏֞֒ֆ ֚֒շ֞֒ շ֧� ֆ᭜շ֞֔֠֊ ֌֑ ᭅ֞֗֒օ ն֒ ֗֊ ֐եᮢ֑֞֔ շᳱ 
է֟։֢֚ռ֊֞ ե֚᭎֑ ե֞շ շ֞��ը��1533(է), ֆ֞֒֠ո 14 ֚֟᭥�֎֒, 2006 (֟վ֧֚ թ֚֐ᱶ թ֚շ֧ ֌᳟֞ֆ ֭իᲦ ֒֞վ֌ᮢ է֟։֢֚ռ֊֞ շ֛֞ 
չ֑֞ ֛)֨ շ֧ է֊֚֡֒օ ֐ᱶ ֒֞᭔֑ᭃ֧ᮢ� ᭭ֆ֑֒֠�֌֑ ᭅ֞֗֒օ�֚֞֐պ֞ֆ ֟֊։ ᭅ֞֒օ ᮧ֞֟։շ֒օ��ըեᮥ�ᮧֈ֧֘ (֟վ֧֚ թ֚֐ᱶ թ֚շ֧ ֌᳟֞ֆ֭ 
ᮧ֞֟։շ֒օ, ըեᮥ�ᮧֈ֧֘�շ֛֞ չ֑֞ ֛)֨�շ֞�չւ֊ շ֒ֆ֠ ֛,֨�֟վ֚֐ᱶ ֟֊᳜֟֔֟ոֆ�ֆ֠֊ ֚ֈ֑᭭�֛ᲂչ,֧ էև ᭅ֞ֆ ֭:- 

�� ᮰֠�֚֚֒֞֞�֎֚֞֔֞֡ᮩᳬ֟օ֑֐, 
֏֞֒ֆ֑֠�ᮧ֚֘֞֟֊շ�֧֚֗֞ (֧֚֗֞֟֊֣֗ᱫ�,  
շ֞֒֐� ե֚��209-212, ֌֛֔֞�ֆ֔, ձ֔-᭣֔֩շ,   
ըե�ᮧ��֚֟ռ֑֗֞֔�֏֗֊, ֚֨֍֞֎֞ֈ,   
֛ֈ֨֒֞֎֞ֈ�ದ��������, ըեᮥ�ᮧֈ֧֘�ֿ�  

--���է᭟֑ᭃ 

�� փ֩��᮰֠֐ֆ֠�֌ֈ֞֐�᮰֠�֒֟֗,  
ᮧ֫֍֧֚֒,  
֑֚֒֞֊�թեվ֠֟֊֑֒֠�֟֗֏֞չ,  
ըեᮥ�ᮧֈ֧֘�թեվ֠֟֊֑֑֛֒֠֔֞᳒֗֟֞֐���է�,  
֟֗֘֞ո֞֌Ჵ֊֐�ದ��������, ըեᮥ�ᮧֈ֧֘�ֿ�  

--���֚ֈ֑᭭ 

�� ֧֟֗֘֙�֚֟ռ֗,�է֌֒�֚֟ռ֗,  
֌֑ ᭅ֞֗֒օ, ֗֊, ᭄֟֗֞֊�ն֒ ᮧ֬᳒֫֟չշᳱ�֟֗֏֞չ,  
ըեᮥ�ᮧֈ֧֘�֚֒շ֞֒�ֿ 

--����֚ֈ֑᭭-֚֟ռ֗ 

� ��
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2.  ᮧ֞֟։շ֒օ, ըեᮥ�ᮧֈ֧֘�շ֞ է᭟֑ᭃ ն֒ ֚ֈ֑᭭ ֒֞վ֌ᮢ ֐ᱶ թ֚ ըֈ֧֘�շ֧ ᮧշ֞֘֊ շᳱ ֆ֞֒֠ո ֧֚ ֆ֠֊ ֗֙ᭅ շᳱ է֗֟։ շ֧ 
֟֔ձ ֌ֈ ։֞֒օ շ ᱶ֒չ ֿ֧ 

3.  ᮧ֞֟։շ֒օ, ըեᮥ�ᮧֈ֧֘�ղ֚֠ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֧֒չ֞ ն֒ ղ֚֠ ᮧᳰᮓ֑֞Ა շ֞ է֊֡֌֞֔֊ շ֧֒չ֞ վ֫�իᲦ�է֟։֢֚ռ֊֞֐�ᱶ�
ᮧչ֟օֆ�֛ᲂ�ֿ 

�� ᮧ֞֟։շ֒օ, ըեᮥ� ᮧֈ֧֘ � է֌֊�֧ ֟֗֟֊᳟֑, ֌֨֒֞� �� շ֧� է։֠֊� չᳯւֆ� ֒֞᭔֑� ᭭ֆ֑֒֠� ᭄֧֟֗֘֙� ᭨֑֢֐ ե֞շ֊� �ֆ֑ᲂ֟֐֚֟ շᳱ�
֚֟֍֞ᳯ֒֘ᲂ�շ֧�֌᳟֞ֆ֭�շ֧֒չ֞�ֿ�� 

�.  շ֧᭠ᮤ֑֠�֚֒շ֞֒, ᮧ֞֟։շ֒օ, ըեᮥ�ᮧֈ֧֘�շᳱ�֛֑֚֞ֆ֞�շ֒֊�֧ շ֧� ֟֔ձ�ըեᮥ� ᮧֈ֧֘ � ֒֞᭔֑�֚֒շ֞֒� շ֧� ֌֒֞֘֐ᭅ� ֧֚� ֒֞᭔֑�
᭄֧֢֟֗֘֙֐�᭨֑ ե֞շ֊�֚֟֟֐ֆ��֟վ֧֚�թ֚֐ᱶ�թ֚շ֧�֌᳟֞ֆ�֭֒֞᭔֑�᭄֧֢֟֗֘֙֐�᭨֑ ե֞շ֊�֚֟֟֐ֆ, ըեᮥ�ᮧֈ֧֘�շ֛֞�չ֑֞�֛�֨�շ֞�
չւ֊�շ֒ֆ֠�֛,֨ ֟վ֚֐ᱶ�֟֊᳜֟֔֟ոֆ�֚ֈ֑᭭�֛ᲂչ,֧ էև ᭅ֞ֆ֭��-- 

�� փ֩�֗֠�ձ֚�ը֒�շ֧��ᮧ֚֞ֈ, 
ᮧ֘֞եֆ֠�֊չ֒, ᭡֔֩ց�֊ե����,  
᳇֞֒� ե֚᭎֑֞��-�-��, ֌֧փ֗֞֟᭨ց֑֒,  
֟֗֘֞ո֞֌ᱫ֊֐�-��������, ըեᮥ�ᮧֈ֧֘� 

-��է᭟֑ᭃ ; 
 

�� ᮧ֫֡֐�᭪֗֞�֟֗վ֑֞֔᭯֠֐, 
փ֠֊, է֊֡ ե֚։֞֊�ն֒�֟֗շ֚֞, 
է᭟֑ᭃ,��֗֊᭭֌֟ֆ�᭄֟֗֞֊��ն֒�֢֚᭯֐�վ֠֗�᭄֟֗֞֊, ֗֊᭭֌֟ֆ�᭄֟֗֞֊�ֆև֞�֢֚᭯֐�վ֠֗�
᭄֟֗֞֊�֟֗֏֞չ�ᳩ֞ֆշ֫ᱫ֒�է᭟֑֑֊�֎֫փᭅ� 
ըռ֑֞ᭅ�֊֞չ֞վ֡ᭅ֊�֟֗᳡֑֟֗᳒֞֔, 
֊֞չ֞վ֡ᭅ֊�֊չ֒, չ֡եց֢֒�-�������, ըեᮥ�ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

�� փ֩��֌֡֟֔֌֟ֆ�᳴շե չ, 
֑֚֒֞֊�թեվ֠֟֊֑֒֠�֟֗֏֞չ, 
ձ֑֢�շ֧֩֔վ�ճ֍�թեվ֠֟֊֑ᳳ ե֒չ��ձ�, ըեᮥ�֟֗᳡֑֟֗᳒֞֔, 
֟֗֘֞ո֞֌ᱫ֊֐�-��������, ըեᮥ�ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

�� փ֩.�ֈ֧֗֔֞�֒֞֗�չ֞ᳯ֒շ֞֌֟ֆ, 
ᮧ֫֍֧֚֒� ն֒�ᳲᮧե֚֟֌֔, 
�֊շ֞֐ ե֚��2-99 / 1, շ֫ց֧֗֒֠�᭭ց֧֘֊, ֆ֚֠֒֞�ᮓ֚֩,  
�օ�շ֣᭬օ֞֠֐֌փ֡�- 521 108, ֟֗վַ֑֗֞֞�ᮕ֞֞֒֗֞֐֒ �֟վ֔֞� , 
ըեᮥ ᮧֈ֧֘ � 

-�֚ֈ֑᭭ ; 

�� փ֩.�֚֠֌֊֞�֎֞֔֞�ᮧ֚֞ֈ, 
ᮧ֫֍֧֚֒, ֚֟֟֗֔�թեվ֠֟֊֑ᳳ ե֒չ�֟֗֏֞չ, 
ձ֑֢�շ֧֩֔վ�ճ֍�թեվ֠֟֊֑ᳳ ե֒չ� �ձ� , ըեᮥ�֟֗᳡֑֟֗᳒֞֔, 
֟֗֘֞ո֞֌ᱫ֊֐� �� 530 003, ըեᮥ�ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

�� ᮧ֫.�֧֚֘֞᭦֑֞�շ֚֞֔,  
է᭟֑ᭃ, է᭟֑֑֊�֎֫փᭅ,  
֑֚֒֞֊�᭄֟֗֞֊�֟֗֏֞չ,  
᮰֠� ᱶ֗շց֧᳡֒�֟֗᳡֑֟֗᳒֞֔, 

-�֚ֈ֑᭭ ; 

���
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֟ֆᱧ֌֟ֆ� �� 517 502, ըեᮥ�ᮧֈ֧֘   

��� ᮧ֫��֎֞չ֗և֡֔ ֞� ᱶ֗շց�֚եֈ֠֌, 
ᮧ֏֞֒֠, ᮧ֬᳒֫֟չշᳱ ֟֗֏֞չ�ն֒� 
 ,᭠֑֗շ, ո֞᳒, ֌֫֙օ�ն֒�ը֛֞֒֘֞ᳫ�֟֗֏֞չ֐֚
շ֧֩֔վ�ճ֍�֚֞թե֚�ձեփ�ց֨᭍�֊֫֔֩վ֠, ըեᮥ�֟֗᳡֑֟֗᳒֞֔, 
֟֗֘֞ո֞֌ᱫ֊֐ �� 530003, ըեᮥ �ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

�� ᮧ֫.�շ֧֗֠ձ֚վ֠֠֔֒֡֐��շ֣᭬օ,                 
֑֢֟֊֗ᳶ ᭅ֚ց֠�շ֧֩֔վ�ճ֍�թեվ֠֟֊֑ᳳ ե֒չ, 
վ֛֗֞֒֔֞֔�֊֧֛ᱧ�ᮧ֬᳒֫֟չշᳱ�֟֗᳡֑֟֗᳒֞֔,  
շ֞շᳱ֊֞փ֞� �� 533 003, ըեᮥ�ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

�� ᮧ֫��֎֠��շᲂփ֞֔֞�֒֞֗,               
ᮧ֫֍֧֚֒�ն֒�է᭟֑ᭃ, ֎֠յձ֚��֧֚֗֞֟֊֣֗ᱫ� 
�-��-�����֚֔֩֊�֎֧�շ֩֔֫֊֠,  
֟֗֘֞ո֞֌ᱫ֊֐�-��������, ըեᮥ�ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

����  ᮧ֫.�֌ֆᱨօ֠�վչ᳖֞։�֒֞֗,                
֚֟֟֗֔�թեվ֠֟֊֑ᳳ ե֒չ�֟֗֏֞չ, 
ձ֑֢�շ֧֩֔վ�ճ֍�թեվ֠֟֊֑ᳳ ե֒չ� �ձ� ,  
ըեᮥ�֟֗᳡֑֟֗᳒֞֔, ֟֗֘֞ո֞֌ᱫ֊֐� �� 530 003, ըեᮥ�ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

���� ᮧ֫��շ֞֗֞֒�֧֒֗᭭֐,           
֌֑ ᭅ֞֗֒օ�᭄֟֗֞֊�֟֗֏֞չ, ըեᮥ�֟֗᳡֑֟֗᳒֞֔,  
֟֗֘֞ո֞֌ᱫ֊֐�-��������, ըեᮥ�ᮧֈ֧֘ 

-�֚ֈ֑᭭ ; 

���� ᮰֠�֚֟֗֞ᮧ֞չַ֧�֧֗ֈ�շ֡֒֞֐,               
᭢֔֨ց�֊ե֎֒�403, ֨֐շ�ձ᭠᭍֧֔֗, 
֘֞֒ֈ֞�֟֗᳒֞�֟֊շ֧ֆ֊�շ֧�֚֞֐֊,֧ 
յ֐�֊չ֒, ֔եչ֒�֛֞ի֚, չ֫᭨շᲂփ֞� �֌֠յ� , 
֛ֈ֨֒֞֎֞ֈ��500008, ֆ֧֔եչ֞֊֞ 

-�֚ֈ֑᭭ ; 

��� փ֩. ձ֐��֎֡᭨֑֛֔֞֞,               
֏֞֒ֆ֑֠�֗֊�֧֚֗֞��֧֚֗֞֟֊֣֗ᱫ� 
᭢֔֨ց�֊ե֎֒�����֔᭯֠֐�է֌֞ցᭅ֐ᱶց, 
᭭ᮝ֠ց�֊ե᭭֟֐����վֈ�֒֫փ, ֟֗᳒֞֊չ֒, 
֛ֈ֨֒֞֎֞ֈ�-�������, ֆ֧֔եչ֞֊֞ 

-�֚ֈ֑᭭ ; 

��� ֚ֈ֑᭭�֚֟ռ֗,               
ըեᮥ�ᮧֈ֧֘�ᮧֈ֢֙ օ�֟֊֑եᮢօ�֎֫փᭅ,  ᮧ։֞֊�է֟։շ֞֒֠, 
ձ֌֠֌֚֠֠֎֠, ֟֗վַ֑֗֞֞�-�������, ըեᮥ�ᮧֈ֧֘  

-�֚֟ռ֗�ֿ 

�� ��



4       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II²SEC. 3(ii)] 

�.  ֒֞᭔֑�᭄֧֟֗֘֙֐�᭨֢֑ ե֞շ֊�֚֟֟֐ֆ, ըեᮥ�ᮧֈ֧֘�շ֧�է᭟֑ᭃ�ն֒�֚ֈ֑᭭�֒֞վ֌ᮢ֐�ᱶ�թ֚�ըֈ֧֘�շ֧�ᮧշ֞֘֊�շᳱ�ֆ֞֒֠ո�֧֚�
ֆ֠֊�֗֙ᭅ�շᳱ�է֗֟։�շ֧�֟֔ձ�֌ֈ�։֞֒օ�շ ᱶ֒չ�ֿ֧�� 

�� ֒֞᭔֑� ᭄֧֢֟֗֘֙֐�᭨֑ ե֞շ֊�֚֟֟֐ֆ, ըեᮥ�ᮧֈ֧֘ �ղ֚֠�֘֟Ღ֑ᲂ�շ֞�ᮧ֑֫չ�շ֧֒չ֠�ն֒�ղ֚֠�ᮧᳰᮓ֑֞Ა�շ֞�է֊֡֌֞֔֊�
շ֧֒չ֠, վ֫�իᲦ�է֟։֢֚ռ֊֞֐�ᱶ�ᮧչ֟օֆ�ᳰշ֑֞�վ֞ձ�ֿ���� 

8.  ֒֞᭔֑�᭄֧֟֗֘֙֐�᭨֢֑ ե֞շ֊�֚֟֟֐ֆ, ըեᮥ�ᮧֈ֧֘�֛֢֚֞֟֐շ�իᱫ֒ֈ֑֞֟᭜֗�շ֧�֚֟᳍ ե֞ֆ�֌֒�շ֑֞ᭅ�շ֧֒չ֠�ն֒�է᭟֑ᭃ�ᮧ᭜֑֧շ�
ᱶ�֚֐�֧֔֐֞֐ ᭅ֚֗᭥֟֐ֆ�֌֒�֌ᱟեռ֊֧�շ֞�ᮧ֑֚֞�շ֧֒չ֞�ն֒�֑ᳰֈ�֚ ᭅ֚֗᭥֟֐ֆ�֌֒�֊֛ᱭ�֌ᱟեռ֞�վ֞�֚շֆ֞�֛�֨ֆ֫�֎ᱟ֐ֆ�շ֞�
 ֆ�է֟֏֏֞֗֠�֛֫չ֞�ֿ֐

9.  ըեᮥ�ᮧֈ֧֘�֚֒շ֞֒��ᮧ֞֟։շ֒օ, ըեᮥ�ᮧֈ֧֘�ն֒�֒֞᭔֑�᭄֧֢֟֗֘֙֐�᭨֑ ե֞շ֊�֚֟֟֐ֆ, ըեᮥ�ᮧֈ֧֘�շ֧�֚֟ռ֑֗֞֔ շ֧ ᱨ֌ 
֧�֊ᱶ շ֑֞ᭅ շ֒֐ շ֧� ֟֔ձ� ᳰշ֚֠ է֟֏շ֒օ շ֫ է֟։֢֚֟ռֆ շ֧֒չ֠ ն֒�ᮧ֞֟։շ֒օ, ըեᮥ� ᮧֈ֧֘ �ն֒� ֒֞᭔֑� ᭄֧֟֗֘֙�
᭨֑֢֐ ե֞շ֊�֚֟֟֐ֆ, ըեᮥ�ᮧֈ֧֘�շ֧�շ֞֊֢֊֠�շ֣᭜֑ᲂ�շ֧� ե֚֎ե։֐�ᱶ�֚֏֠ ֟֗ᱫ֑֠ ն֒ ե֚֏֞֒�ֆեᮢ�֛֑֚֞ֆ֞, ֟վ֚շ֧ էեֆչᭅֆ 
ը֚֗֞, ֌ᳯ֛֒֗֊�ն֒�ղ֚֠�է᭠֑�֚֡֟֗։֞ձե�֛,ᱹ ի֌֔᭣։�շ֒֞ձչ֠�ֿ�� 

10.  ᮧ֞֟։շ֒օ, ըեᮥ�ᮧֈ֧֘�ն֒�֒֞᭔֑�᭄֧֢֟֗֘֙֐�᭨֑ ե֞շ֊�֚֟֟֐ֆ, ըեᮥ�ᮧֈ֧֘�շ֧ է᭟֑ᭃ ն֒ ֚ֈ֑᭭ᲂ շ֫ ֎֨ւշ�֍ᳱ֚, 
֑֞ᮢ֞ ֏ᱫ֞ ն֒ ֐ե֛չ֞ժ ֏ᱫ֞ ըեᮥ�ᮧֈ֧֘�֒֞᭔֑�֚֒շ֞֒ շ֧ ֟֊֑֐ᲂ շ֧ է֊֚֡ ֞֒� ե֚ֈ֧֑�ᳰշ֑֞�վ֞ձչ֞�ֿ�� 

 [֍֞.� ե֚��վ֧-11013/36/200�-ըժ�ձ�ֿֿ(ֿ)] 

᭄֞֊֧֘�֏֞֒ֆ֠, ե֑֚֡Ღ ֚֟ռ֗ 

 

� 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE� 
�NOTIFICATION 

New Delhi, the 20th December, 2017 

S.O. 4001(E).²In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile 
Ministry of Environment and Forests, number S.O. 1533(E), dated the 14th September, 2006 (hereinafter referred to as 
the said Notification), the Central Government hereby constitutes the State Level Environment Impact Assessment 
Authority, Andhra Pradesh (hereinafter referred to as the Authority, Andhra Pradesh) comprising of the following 
Members,  namely: - 

1.  Sri Sarasa Balasubramanyam,  
Indian Administrative Service, (Retired), 
 
Room No.209-212, 1st Floor, L-Block,  
A.P. Secretariat Building, Saifabad,  
Hyderabad-500 022, Andhra Pradesh  

-Chairman; 

2.  Dr. Smt. Padma Sree Ravi, 
Professor, 
Department of Chemical Engineering, 
Andhra University College of Engineering (A), 
Visakhapatnam ± 530 003, Andhra Pradesh 
 

-Member; 

3.  Special Secretary/Additional Secretary,  
Environment, Forests, Science and Technology Department, 
Government of Andhra Pradesh 
 

-Member Secretary. 

2. The Chairman and Members of the Authority, Andhra Pradesh shall hold office for a term of three years from 
the date of publication of this order in the Official Gazette.  

 

����
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3. The Authority, Andhra Pradesh shall exercise such powers and follow such procedures as enumerated in the 

said Notification. 
 
4. The Authority, Andhra Pradesh shall take its decision after the recommendations of the State Level Expert 

Appraisal Committee (SEAC) constituted under paragraph 5. 
 
5. To assist the Authority, Andhra Pradesh, the Central Government in consultation with the State Government 

of Andhra Pradesh, hereby constitutes the State Expert Appraisal Committee (SEAC)  (hereinafter referred to 
as SEAC, Andhra Pradesh) comprising of the following Members, namely:-  

 
1.  Dr. V.S.R.K Prasad, 

Prasanthi Nagar, Plot No.28,  
Door No.8-4-53, Pedawaltair,  
Visakhapatnam - 530 017, Andhra Pradesh 

-Chairman; 

2.  
 

Prof. Muvva Vijayalakshmi, 
Dean, Research and Development, 
Chairperson, Post Graduate Board of Studies in Botany  and Microbiology, 
Department of Botany and Microbiology, 
Acharya Nagarjuna University,  
Nagarjuna Nagar, Guntur-522 510, Andhra Pradesh 
 

-Member; 

3.  Dr. Pulipati King, 
Department of Chemical Engineering, 
A.U. College of Engineering (A), Andhra University, Visakhapatnam±  
530 003, Andhra Pradesh 
 

-Member; 

4.  
 

Dr. Devala Rao Garikapati, 
Prof. and Principal, 
H.No.2-99/1, Kottevari Station, 3rd Cross, Ramavarappadu - 521 108, 
Vijayawada Rural Krishna (Dist), Andhra Pradesh  
 

-Member; 

5.  Dr. Seepana Bala Prasad,  
Professor, Department of Civil Engineering,  
A.U. College of Engineering (A), Andhra University, Visakhapatnam±  
530 003, Andhra Pradesh 
 

-Member; 

6.  Prof. Seshaiah Kalluru, 
Chairman Board of Studies, 
Department of Chemistry, 
Sri Venkateswara University, 
Tirupati - 517 502, Andhra Pradesh 
 

-Member; 

7.  Prof. Baghavathula Venkata Sandeep, 
Head Department of Technology & Co-ordinator, Department of Food, 
Nutrition and Dietetics, 
College of Science and Technology, Andhra University,  
Visakhapatnam- 530003, Andhra Pradesh  
 

-Member; 

8.  Prof. KVSG Murali Krishna,   
University College of Engineering, 
Jawaharlal Nehru Technological University, 
Kakinada ± 533 003, Andhra Pradesh 
 

-Member; 

9.  Prof. B. Kondala Rao, 
Professor and Chairman, BOS (Retired), 
4-61-����/DZVRQ¶V�%D\�&RORQ\�� 
Visakhapatnam - 530 017, Andhra Pradesh  
 

-Member; 

10.  Prof. Patruni Jagannadha Rao 
Department of Civil Engineering,  
A.U. College of Engineering (A), Andhra University, Visakhapatnam ± 530 
003, Andhra Pradesh 

-Member; 

�� ��
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11.  Prof. Kameswara Rao, 

Department of Environmental Science,  Andhra University,  
Visakhapatnam ± 530 003, Andhra Pradesh 
 

-Member; 

12.  Shri Vissapragada Veda Kumar,  
Flat No. 403, MAC Enclave,  
Opposite Sarada Vidya Niketan,  
OM Nagar, Langar House, Golkonda (PO),  
Hyderabad-500008, Telangana  
 

-Member; 

13.  Dr. M. Bullaiah,  
Indian Forest Service (Retired) 
Flat No.203 Laxmi Apartment,  
Street No.7 Maszid Road, Vidyanagar,  
Hyderabad -500 044, Telangana 
 

-Member; 

14.  Member Secretary, 
Andhra Pradesh Pollution Control Board, Head Officer, APPCB, 
Vijayawada-520 010, Andhra Pradesh 

-Secretary. 
 

 
6. The Chairman and Members of SEAC, Andhra Pradesh shall hold office for a term of three years from the 

date of publication of this order in the Official Gazette.  
 

7. The SEAC, Andhra Pradesh shall exercise such powers and follow such procedures as enumerated in the said 
Notification.    

 
8. The SEAC, Andhra Pradesh shall function on the principle of collective responsibility and its Chairman shall 

endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall 
prevail. 

 
9. The Government of Andhra Pradesh shall notify an agency to act as Secretariat for the Authority, Andhra 

Pradesh and SEAC, Andhra Pradesh, and the Secretariat shall provide all financial and logistic support 
including accommodation, transportation and such other facilities in respect of all the statutory functions of 
the Authority, Andhra Pradesh and SEAC, Andhra Pradesh.   

 
10. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the Authority, 

Andhra Pradesh and SEAC, Andhra Pradesh shall be paid as per the rules of the State Government of Andhra 
Pradesh. 

 

[F. No. J-11013/36/2007-IA-II (I)] 

GYANESH BHARTI, Jt. Secy. 

 

� 
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#"Registration and Stamps Department
STATEMENT OF ENCUMBRANCE ON PROPERTY

Date :16-10,201815:35:50 App No :27948 Statement No :42179703
$rilSmt.:DtVtS LABORATORIES LTD HYDERABAD having searched for astatement giving particulars of registered acts and encumbrances if any, inrespect of the under mentioned property
VILLAGE: KOTHAPATNAM oR KOTHAPATNAM,SURVEY
N0:,397,401,402,403,446tA1,446tA2,672,676,680tp2,6g1t1,6e2,6e3,700t2,701t1,702t
1,7 0311,704182,705,7 06,7 07,708t2p2,7 OB,7 

'g,Bounded 
by NORTH :KptL LAND

,SOUTH :VILLAGE ROAD ,EAST:KPIL LAND,WEST:APtIc LAND
search has been made in Book I and in the indexes retating there to s.R.o.KorAfor years 29 from 01-01-19g9 to 1s-10-201g for acts and encumbrances affectingthe said property, and that on such seaich th'e fotowing acts and encumbrances

VILUCOL:
KOTHAPATNAMiK
OTHAPATNAM W.
B: 0-0 SURVEYI
397 401 402 403
446-41 446-A2 672
676 680-P2 68,1.1
682 683 700-2 701-
1 702J1 703-1 704_
82705706707
7 08-2P2 7 0A 705
EXTENT:203.85
Acres BUILTT ose.
FT Boundires: [NI:
KPIL LAND [S]
VILLAGE ROAD
IEI: KPIL LAND
IlVl: APIIC LAND
Link
Oocti2429l2'10 ol
sRo 907
Link
Doctt2431 t2010 oi
sRo 907
Link
Doctt2T 04120't0 ot
sRo 907

(R) 11-10-2018
(E) 10-10-2018
(P) 10-10-2018

0101
Sale Deed

Mkt.Value:Rs.
89694000

Cons.Value:Rs.
387315000

1.(EX)M/s
KRISHNAPATNAM
INFRATECH LTD
2.(CL)M/S DtVts
LneoRAroares
LTD HYDERASAD

0/0

152612018111oI
sRo KoTA(907)

�� ��



VILL,ICOL:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0-0 SURVEY:
709 EXTENT: 2.9s
Acres Boundires:l
[N]: NADAVALA
RAGAIAH &
oTHERS [Sl LANO
OF KOTA
SUBBARAMAIAH
[E]: LAND oF
NASINA
RAMANAIAH W]:
GOVT LAND
Link

Docti943/2007 oI
sRo 907

(R) 04-1.1.2010
(E)04-11-2010
(P)04-11-2010

0101
Sale Deed

Mkt.Value:Rs.
590000

cons.Value:Rs.
.590000

1.(EX)DUWURU
CHIRANJEEVI
REDDY
2.(cL)KRtSHNAPA
TNAM INFRATECH
PVT.I-TD.HYD.

0i0
CD_Volume:,134
27 04120101@) of
sRo KoTA(s07)

VILL/COL:
KOTHAPATNAI\4/K
OTHAPATNAM W-
B:0-0 SURVEY:
659 661 662 623
625 629 670 671
672 676 679 680
681 EXTENT;
'122.99 Acres
Boundires: [N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

{R) r4-10-2010
(E)15.0e.2010
(P) 14-10-20.t0

010.1

Sale Deed

Cons.Value:Rs, O

l.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cL)M/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAO

0i0
CD_Volume:134
2431120 10161 ol
sRo KorA(eo?)

VILL/COL:
SIDDAVARAM/SID
DAVARAM W.B: 0-
0 SURVEY: 30/1
31t1 32 34t2 34t5
35/9 36/1A 36/18
36/5 38 39/1 68/1
68/2 EXTENT:
492.64 Acres
Boundires: INJ:
EAST KANUPURU
LANBDS [S]
BUCKINGHAM
CHANNEL [E]:
KOTHAPATNAI\,I
LANDS [W]i
KARLAPUDI
LANDS

(R)14.10-2010
(E)15.09.2010
(P) 14.10-2010

0101
Sale Deed

Mkt.Value:Rs,
198599250

Cons.Value:Rs.
1,98599250

1.{EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
CD_Volume:134
243112010|1.01ot
sRo KoTA(e07)

����



I
VILL/COL:
KOTHAFATNAM/K
OTHAPATNAM W.
B: 0.0 SURVEY:
682 683 684 685
686/A 666/8 68?
700 701 702703
704706708t2
EXTENT:233.59
Acres Boundires: 

]lNl: 
iKoTHAPATNAM 
I

LANDS lsl I
KOTHAPATNATU 

I
LANDS [El: IKOTHAPATNAM 

I
LANDS Il.Vl: EST 

IKANUPURU 
ILANDS I

(R)14-10.2010
(E)15.09.2010
(P)14.10"2010

0t01
Sale Deed

Cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cr)lr/s
KRISHNAPATNAM
INFRATECH PVI
LTD HYDERABAD

0i0
CD_Volume:134
24311201011ot
sRo KoTA(907)

vtLL/COL:
KOTHAPATNAM/K
OTHAPATNAM W-
B:0.0 SI.JRVEY:
624 625 626 627
628 650 651 652
653 654 656 657
658 EXTENT:
234.18 Acres
Boundires: [NJ: 

]KOTHAPATNAM 
I

LANDS [s] |KOTHAPATNAM 
I

LANDS [E]: I
KOTHAPATNAM 

I
LANDS [W]: EAST 

IKANUPURU 
ILANDS I

(R)14-10-2010
(E) 15.09-2010
(P)14-10"2010

0101
Sale Deed

cohS.Value:Rs.0

1.(EX)ZONAL
MANAGER APTIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDER,ABAD

0/0
CD_Volume:134
243112010151of
sRo KoTA(go?)

7137 lvrll/coL:
I 
STDDAVARAM/StD
DAVARAM W-B: O.
0 SURVEY: 15/7 20
211221t3 21t421t5
22 23t2 23t3 23t4
24 26 2An
EXTENT:149.73
Acres Boundires:
lNl: EAST
KANUPURU
LANDS ISI
BUCKINGHAM
CHANNEL IEI:
KOTHAPATNAIl4
LANDS twl:
KARLAPUDI
LANDS

(R) 14-10-20t0
(E)1s-09-2010
(P) 14-10-2010

0r01
Sale Deed

Cons.Value:Rs.

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFR]ATECH PW
LTO HYDERABAD

0/0
CD_Volume:134
241nu\LSl ol
sRo KoTA(907)

�� ��



VILL/COL:
KOTHAPATNAM/K
OTHAPATNAM W.
B: 0.0 SURVEY:
594 595 596 597
599 601 602 603
604 605 606 607
608 EXTENT: 86.97
Acres Bouhdires:
INI:
KOTHAPATNAI\,I
ALNDS [s]
KOTHAPATNAM
LANDS [E]:
KOTHAPATryAM
LANDS [Wl: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0'{ 01
Sale Deed

Conb.Valu'e:Rs. O

1.(EX)zONAL
MANAGER APIIC
LTD NELLORE
2.(cL)M/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
cD_Volume:134
243112010131or
sRo KoTA(e07)

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEYi .t 2
3t'lA1 3t1A2 3t'tA3
3t1Al 67t17t2I
13t1 15t4,lst6
EXTENT: 67.21
Acres Bouhdires:
lNl: EAST
KANUPURU
LANDS ISI
BUCKINGHAM
CHANNEL [E]:
KKOTHAPATNAM
LANDS [W]:'
KARLAPUDI
LANDS

(R) 14-t0.2010
(E) 15-09-2010
(P) 14-10.2010

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CLIM/S
KRISHNAPATNAM
INFRATECH PW
LTD HYDERABAD

0/0
CD_Volume:134
243112010181of
sRo KoTA(907)

VILL/COL:
KOTHAPATNAMiK
OTHAPATNAM W.
8: 0-0 SURVEYI
414 416 417 418
427 I A 427 tA 429
433 434 443tA
443/8 443/C 593
EXTENT:152.12
Acres Boundires:
IN]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS IEJ:
KOTHAPATNAM
LANDS [Wl: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 1s-09-2010
(P) r4.10-2010

ConF.Valq,e:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cLW/s
KRISHNAPATNAM
INFRATECH PVI
LTD HYDERABAD

0/0
CD_Volume:134
243112010121ot
sRo KoTA(S07)

����



1.1t3? I

lvrLUcoL:
I 
KOTHAPATNAM/|{

I 
oTHAPATNAM W.

lB: 0.0 SURVEY;

l3z7 381 3a3 388
| 389 390 40,1 402

| 
+or rol los loz

la10 EXTENT:71.32
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS Isl 

]KoTHAPATNAM 
I

LANDS [E]: IKoTHAPATNAM 
I

LANDS [w]: EAST 
IKANT.JPURU 
ILANDS 
I

(R) 14n0.2010
(E) 1s.09,2010
{P)14t0"2010

0101
Sale Deed

Cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CLIM/S
KRISHNAPATNAM
INFRATECH PW
LTD HYDERABAD

0/0
CD_Volume:134
2431120'l0l'll of
sRo KOTA(907)

't2t37 VILL/COL:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0-0 SURVEY:
609 610 612 613
6't4 615 616 617
618 619 621 622
623 EXTENT: 1t6.2
Acres Boundires:
lNl:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
_ANDS [E]:
{OTHAPATNAM
-ANDS [w]: EAST
(ANUPURU
.ANOS

(R)14-r0.2010
(E) 1s.09-2010
(P) 14.10..2010

0.10l
Sale Deed

Cons.Value:Rs. l)

1.(EX)zONAL
MANAGER APIIC
LTD NELLORE
2.(cL)M/s
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
CD_Volurne:134
243112010141ot
sRo KoTA(907)

13t37 IVILL/COL:
I

I 
KOTHAPATNAM/K
OTHAPATNAM W-
Br 0-0 SURVEY:
682 683 684 685
686/A 686/8 687
700701702703
704 706708t2
EXTENT:233.59
Acres Boundires:
lNl:
KOTHAPATNAM
LANDS [Sl
KOTHAPATNAM
LANDS [EI: ,
KOTHAPATNAM
LANDS [Wl: EAST
KANUPURU
LANDS

(R) t4-10-20t0
(E)'15.09-2010
(P)14-10-2010

0103
Sale Agreement

Without Possess

Cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cL)t'I/s
KRISHNAPATNAM
INFRATECH
PVT.LTD
HYDERABAD

0/0
CD_Volume:134
243012010t71ol
sRo KoTA(907)

�� ��



,t4t37 VILL/COL:
KOTHAPATNAM/I(
OTHAPATNAM W-
B: 0-0 SURVEY:
377 381 383 388
389 390 40,t 402
403 404 405 407
410 EXTENT: 71,32
Acres Boundlres:
lNl:
KOTHAPATNAM
LANDS ISI
KOTHAPATNAM
LANDS [E]r '
KOTHAPATNAM
LANDS [wi: EAST
KANUPURU
LANDS

(R) r4-10-2010
(E) 1r-09',-2010
(P) 14-10"2010

o'103
Sal. Agreement
Without Poss€ss

cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD I'iELLORE
2.(cL)M/s
KRISHNAPATNAM
INFRATECH
PW.LTD
HYDERABAD

0/0
CD_Volume:134
243ol201ol1l ot
sRo KoTA(907)

15t37
I 
vrLL/coL:

I 
KoTHAPATNAM/K

I OTHAP,ATNAM W-
I

I 
B: 0.0 SURVEY:

| 
6s9 661 662 663
665 669 670 671
672 676 679 680
681 EXTENT:
122.99 Acres
Boundires: [N]i
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]: ,

KOTHAPATNAM
ALNDs [Wl: EAST
KANUPURU
LANDS

(R)14.10-2010
(E)15-092010 

,
(P) 14-10.2010,

0 t03
Salg Agrgernent
Wllhout Fossess

Cons.Value:Rs.0

| 
1.(Ex)zoNAL

I 
MANAGER AP C

I 
LTD NELLORE

| 
2.(cL)Mis
KRISHNAPATNAM
INFRATECH
PVT.LTD
HYDERABAD

0/0
CD_Volume:134
243012010t61ol
sRo KorA(907)

16t37 VILL/COL:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0.0 SURVEY:
600 61 1 620 673
673 674 674 675
677 67A 67A 7Ut2P
7OI12P EXTENT:
33.46 Acres
Boundires: [N];
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]: ,

KOTHAPATNAM
LANDS [wl: EsT
KANUPURU
LANDS

(R)14.10.2010
(E)15-09-2010
(Pl 14.10-2010 :

0101
Sale Deed
,:

Gons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD I'iELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PW.LTD.HYDERA
BAD

0/0
CD_Volume:134
2429nU0Fl ot
sRo KoTA(907)

����



17t37 lvtLL/coL:
I 
KOTHAPATNAM/K

I 
oTHAPATNAM W-

lB: 0-0 sURvEy:

l445tA44stBtP
lMStBtP 446tA1

l446tA2 446tBtP

l446tStP 447t1

|447t2 447t3 44714

1598 598 EXTENT: 
]

117.25 Acres 
I

lBoundires: [NJ: I

IKOTHAPATNAM I

I 
uuos ss1 |

lKorHApArNAM I

ILANDS IEI: I

IKoTHAPATNAM I

ILANDS [W]: EAST 
I

lKANupuRU IILANDS I

(R) 14-i ir-2010
(E) 15-09-2010
(P) t4-10-2010

, 0101
Sale deed

Cons.Value:Rs- 0

1.{EX}ZONAL
MANAGER APIIG
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT,LTD.HYDERA
BAD

0/0
CD_Volume: 134
242912010161 oI
sRo KoTA(907)

18t37 lvrLL/coL:
I KOTHAPATNAM/K

I 
oTHAPATNAM w-

I 
B: 0.0 SURVEY:

1430 
431 431 432

1432 432 442tA
442tA 442tA 442t8
44218 442t8 444
EXTENT:18,83
Acres Bouhdires:
lNt:
KoTHAPATNALI
LANDS [s]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 1s-09-2010
(P) 14-10-2010

.010.1
Sale Deed

Cons.Value:Rs. O

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cLlMis
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume:134
242912010151oI
sRo KoTA(s07)

't9t37 lvrLL/coL:
IKoTHApATNA,M/K
I OTHAPATNAM W.
I

lB: 0-0 suRVEY:
412 413 415 419
419 420 421 424
424 424 424 430
430 EXTENT: 38.45
Acres Boundires:
lNl;
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]; EAST
KANUPURU
LANDS

(R) 14-10-2010

{E) 1s-09-2010
(P) 14-10-2010

'0101

Sale Deed

Cons.Value:Rs. ()

1.(EX)ZONAL
I\4ANAGER APTIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume:134
242912010141ol
sRo KoTA(e07)

�� ��



20137 lvtucor-:
I 
KOTHAPATNAM/K

I 
oTHAPATNAM W.

I 
B: 0-0 SURVEY:

| 
397 397 398 399

1400 
400 400 406

1408 408 409 4tlil
I

l4.r1i2 EXTENT:
32.99 Acres
Bouhdires: INl:
KOTHAPATNAM
LANDS tsl
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [Vlt]: EAST
KANUPURU
LANDS

(R) 14..t0.2010
(E) 15.09.2010
(P) 14-10-2010

t)101
Sale Deed

Cons.Value:Rs.0

1.(ExizoNAL
MANAGER APIIC
LTO NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PW.LTD.HYDERA
BAD

0/0
CD_Volume:134
242912010131ol
sRo KOTA(907)

21t37 lvrLUcoL:
I 
KOTHAPA,TNAM/K

I 
oTHAPATNAM W-

lBi 0-0 SURVEY:
I rez sez sst sst
I rsz ssz ssr :sr
l3s4 3e4 3es 3e6
396 EXTENT: 7.79
Acres Boshdires:
INI:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]r
KOTHAPATNAM
LANDS [W]: EsT
KANUPURU
LANDS

(R) 14-10-2010
(E) 15.09-2010
(P)14-10.2010

0101
S?le Deed

Cons.Value:Rs.0

1.(EXIZONAL
MANAGER APIIC
LTD I'iELLoRE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTO,HYDERA
BAD

0/0
CD_Volurne: {34
242912010121ol
sRo KoTA(907)

22t37 VILUCOL:
VELLAPALEM/VEL
LAPALEM W-B: O-
0 SURVEY: 305/2
305i7 305/9 306/18
306/1C 306/2 306/3
306/4A EXTENT:
4.81 Acres
Boundires: [N]:
ADDEPALLI
LANDS [s]
KARLAPUDI,
LANDS [E]:
KARLAPUDI &
EAST KANUPIJRU
LANDS [W]:
VELLAPALEM
LANDS

(R) 14-10-2oio: | . : rol
(E) 1s-09.2010 | sate Deed
(P) 14-10-2010 | Mkt.vatuerRs.

I r4367s210

I Cons.Vatue:Rs.
| '143679210

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume:134
2429120101191 or
sRo KoTA(s07)

1:

����



23t37 lvrLUcoL:
IVELLAPALEM/VEL
ILAPALEM W-B: 0.

| 
0 SURVEY: 300/18

| 300/1c 300/2 300/2
I rozr lodr sos/1
I

1306/1A 305/3
305/10 305/4 305/6
306/4B EXTENT:
10.05 Acres
Boundires: [i'l]:
ADDEPALLI
LANDS ISI
KARLAPUDI
LANDS IEI:
KARLAPDUI
LANDS & EAST
KANUPURU
LANDS [\4:
VELLAMPALEM
LAND S

{R} 14n0-2010
(E) 15-09-20,10
(P) 14n0-2010

,0101

Sale Deed

Cons.Value:Rs.0

1.(EXIZONAL
MANAGER APIIC '
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Votume:134
2429120101181 ol
sRo KoTA(907)

24t37 vtLL/coL:
VELLAPALEM/VEL
LAPALEM W-B: 0-
0 SURVEY: 269/2
269t4273t1 276
277 279t1 279t2
304t2 289t1 295t2
292 300/.1 300/tA
EXTENT:28.51
Acres Boundires:
lNl: ADDEPALLI
LANDS [S]
KARLAPUDI
LANDS [E]:
KARLAPUDI 

]
LANDS & EAST 

IKANUPURU 
I

LANDS [W]: 
IVELLAPALEM 
ILANDS I

(R) r4-10-2010
(E) 1s-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs.0

1.(EXIZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVI.LTD.HYDERA
,BAD

0/0
CD_Volume:134
2429120101171 ot
sRo KoTA(907)

vtLL/cot:
KARLAPUDUKARL
APUDI W-B: 0"0
SURVEY: 4 6 28
EXTENT: 6.22
Acres Boundires:
[N]: EASr
KANUPURU
LANDS ISI
KARLAPUDI
LANOS [E]:
BUCKINGHAM
CHANNEL &
SIDDAVARA,M [4rl:
KARLAPUDI
LANDS

(R) r4-10-20 t0
{E)15-0e-2010
(P),14-10.2010

010{
Sale Deed

Cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cL)M/s
KRISHNAPATNAM
INFRATECH
'pw.t to.gYoeaa
BAD

0/0
CD_Volume:'134
2429120101161 ol
sRo KoTA(907)

�� ��



26137 VILUCOL:
SIDDAVARAM/SID
DAVARAM W-B: O-
0 SURVEY: 36/2A
36/28 36/3 36i4 37
39/2 EXTENT: 3.85
Acres Boundifes:
lNl: EAST
KANUPURU
LANDS IS]
BUCKINGHAM
CHANNEL &
oTHERS [Ej:
KOTHAPATNAM
MLANDS [!U:
KARLAPUDI
LANDS

(R) t4.10-2010
(E) r5-0e-2010
(P) 14n0-2010

0101
Sale Deed

Cons.Value:Rs.0

1.{EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
gD_Volume: 134
242912010(ts) ot
sRo KoTA(907)

27 t37 IVILL/COL:
I

I 
STDDAVARAtM/StD

I 
DAVAMM W-B: 0.

| 
0 SURVEY: 34/4

13416 
34n 34,8 s4t9

35t1 35t2 35t3 35t4
35/5 35/6 35/7 35/8
EXTENT:3.36
Acres Boundires:
lNl: EAST
KANUFURU,
LANDS [Sl
BUCKINGHAM
CHANNEL &
OTHERTS [E]:
KOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

(R) r4-10.2010
(E) Js-09.2010
(P)14n0-2010

.0101
Sale Deed

Cohs.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC .

LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume:134
2429120101141ot
sRo KoTA(e07)

28t37 VILLiCOL:
SIDDAVARAM/SID
DAVARAM W-B: 0.
0 SURVEYT 27 2812
28t3 29tA 29lS
29tC 30t2 30t3 31 t2
31t3 33 34t1 34t3
EXTENT: 13.28
Acres Bouhdires:
lNl: EAST
KANUPURU .

LANDS [S]
BUCKINGHAM
CHANNEL &
oTHERS [E]:
KOTHAPATNAM
LANDS [VrVl:
KARLAPUDI
LANDS

(R) 14.10-2010
(E)15.09-2010
(P) 14n0.2010

0101
Sale Deed

Cons.Value:Rs.0

{.(EX}ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)Mi S

KRISHNAPATNAM
INFRATECH
PW.LTD.HYDERA
BAD

0i0
CD_Volume:134
2425120'10113l ot
sRo KoTA(907)

����



tl

lvtLUcoL:
ISTDDAVARAM/S|D
I 
DAVARAM w-B: 0-

l0 SURVEY: 16/6A

lr6/68 16i7 16/8

116/916/101E/1
l18t2|stl 1st221t|
23/1 25 EXTENT:
31.83 Acres
Bouhdires: [N]:
EAST KANUPURU
LANDS ISJ
BUCKINGHAM
CHANNEL &
oTHERS [E]:
KOTHAPATNAM 

,,

LANDS [!Vl:
KARLAPUDI LAND

(R) t4-10-2010
(E) ls-0e-20t0
(P)14.10-20r0

0101
Sale Deed

Cons.Value:Rs.0

lr.(Ex)zoNAL
I 
MANAGER AP C

I 
LTD NELLORE

12.(cL)M/s
I 
KRTSHNAPATNAM

I 
TNFRATEcH
PVT.LTD.HYDERA,
BAD

0/0
CD_Volume: 134
242912010t't2l ot
sRo KoTA(907)

30/37 VILUCOL:
SIDDAVARAM/SID
DAVARAM W-8. O.
0 SURVEY: t4l7
14t814t9 15t1
15t241512e 15t3
15/516/1 16/2 1 6/3
't6/4 .t6i5 EXTENT:
5,93 Acres
Boundires: IN]:
EAST KANUPURU
LANDS [Sl
BUCKINGHAM
CHANNEL &
oTHERS [E]l
KOTHAPATNAM
LANoS [W]l
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14"10-2010

0t01
Sale Deed

Cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(cL)M/s
KRISHNAPATNAM
INFRATECH
PVT.LTD,HYDERA

FAO

0/0
CD_Volume:134
2429120101'11l ol
sRo KoTA(907)

31t37 VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0.
0 SURVEY: l0/2
10t311 12t1 12t2
12t313t214t1 't4t2
,14t3,14t414t' 14t6
EXTENTT 7.77
Acres Boundires:
INI: EAST
KANUPURU
LANDS ISI
BIJCKINGHAM
CHANNEL &
oTHERS [E]:
KOTHAPATNAM
LANDs [w]l
KARLAPUDI
LANDS

(R) 14"10-2010
(E) 15-0e-20.t 0
(P) 14-10-2010

0101
Sale Deed

Cohs.Value:Rs.0

,:'

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/s
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD ,

0/0
CD_Volume:134
2429120101101ot
sRo KoTA(907)

'1]ir.

�� ��



lvtrucor-,
I 
roruacaniln,ttx

I 
oTHAPATNAM W.

I B: O.|) SURVEY:
I

| 
375 376 379 380
360 380 382 384
385 385 385 386
387 EXTENT; 24.82
Acres Boundifes:
lNll
KOTHAPATNAM
LANDs [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10.2010
(E) 1s.09-2010
(P)14.10.2010

0101
Sale Deed

Cons.Value:Rs. O

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/s
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
€AD

0/0
CD_Volume: ,134

242912010111ot
sRo KoTA(907)

33/37 VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0.
0 SURVEY: l/2
3t1B3t2 4t1 4t2 413
5/1 5/2 5/3 9/A 9/B
9/C 10/t EXTENT:
6.9 Acres .
Boundires: [Nl;
EAST KANUPURU
LANDS ISI
BUCHKING HAM
CHANNEL &
oTHERS [E]:
KOTHAPATNAM
LANDS [Wj:
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 1s-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.ValueiRs. O

| 1.(Ex)ZoNAL

I 
mrreeen arnc

I 
LTD NELLORE

| 
2.(cL)M/s
KRISHNAPATNAM
INFRATECH
PVI.LTD.HYDERA
FAO

0/0
CD_Volume:134
2429120'1019l ol
sRo KoTA(9071

34t37 VILUCOL:
KOTHAPATNAM/K
OTHAPATNAM W-
Br 0-0 SURVEY:
703 703 705 705
707 708t1P 708t1P
EXTENT: 25.33
Acres Bouhdires:
lNl:
KOTHAPATN,AM
LANDs [Sl
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 1s-09.2010
{P) ,14-10.2010

0101
Sale Deed

Cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CLIM/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume:134
242912010181ol
sRo KoTA(eo7)

����



VILL/COL:
KOTHAPATNAMiK
OTHAPATNAM W-
B: 0-0 SURVEY:
445t4 445|BIP
445tBtP 446tA1
446tA2 446t6tP
446tBlP 447t1
447 t2 447 t3 447 t4
598 598 EXTENT:

Boundires: [Nl:
KOTHAPATRNAM
LANDS [Sl
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [Wl: EAST
KANUPURU
LANDS

(R) 14-10-20,10
(E)15-oe-2010
(P) 14-10-2010

0103
Sale Agreement
Without Possess

Cons.Value:Rs.0

1.(EX)ZONAL
MANAGER APIIC
LTD,NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PW.LTD.HYDERA
BAO

0/0
CD_Volume: 134
242812010161ot
sRo KoTA(907)

36/37 VILL/COL:
KOTHAPATNAIV/K
OTHAPATNAM W,
B: 0-0 SURVEY:
397 397 398 399
400 400 400 406
408 408 409 411t1
411i2 EXTENT:
32.99 Acres
Boundires: [N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDs [E]l
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0{03
Sale Agreement
Without Possess

Cons.Value:Rs.0

1.(EX)ZONAL
IVANAGER APIIC
LTD.NELLORE
2.(CL)M/S

SRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume:134
242812010131ot
sRo KoTA(907)

VILL/COL:
KOTHAPATNAI!I/K
OTHAPATNAM W-
B: 0.0 SURVEY:
703 703 705 705
707 708t,tP 708t1P
EXTENT: 25.33
Acres Boundires:
lNl:
KOTHAPATNAM
LANDS [Sl
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [w]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) ts-0e-2010
(P) 14-10"20.t0

0103
Sale Agreement

WithoUt Possess

Cohs.Value:Rs,0

1.(EX)ZONAL
I\4ANAGER APIIC
LTD.NELLORE
2-(CL)Mis
KRISHNAPATNAM'inrnntecs
PW.LTD.HYDERA
BAD

0/0
CD_Volume:134
2428120 10181 oI
sRo KoTA(907)

1. Boundaries,Extent and Buirt Up are not used in erectronic search, they are
meant for registering officer for selecting or deselecting for the search resurts.

'l-rr'
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2' I alse certity that exoept the aforesaid acts and encumbrances no other act
and encumbrances affecting the said property have been found
3. Search made and cgrtificate prepared UV NC-&U\ 

,

t

4, Search verified and certificate examined by /
5.Result : '37 out of179 are included in the statement.'

OFFICE SEAL & DATE

Received an amount of Rs.200/- towards EC Fee
charges from Mr./Ms. DIVIS LABOMTORIES

This document is digitally signed, Hence
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է֚֞։֞֒օ� 
EXTRAORDINARY 

֏֞չ�IIಧո᭛�փ��ಧի֌-ո᭛�փ�(ii�� 
PART II²Section 3²Sub-section (ii) 

ᮧ֞֟։շ֞֒ ֚ ֧ᮧշ֞֟֘ֆ 
PUBLISHED BY AUTHORITY 

 
֌֑֞ᭅ֗֒օ, ֗֊�ն֒�վ֑֔֗֞�֡֌ᳯ֒֗ֆᭅ֊֐�եᮢ ֑֞֔ 

ըֈ֧֘ 
֊ժ�ᳰֈ᭨֔֠, � ֐ժ�, ���� 

շ֞�ը���1423���է��--�շᱶ ᮤ֑֠�֚֒շ֞֒, ֌֑ ᭅ֞֗֒օ�� ե֚֒ᭃօ��է֟։֟֊֑֐, �����������շ֞������֟վ֧֚�թ֚֐ᱶ�
թ֚շ֧�֌᭫�ռ֞ֆ�֭ի᭍�ֆ�է֟։֟֊֑֐�շ֛֞�չ֑֞�֛�֨�շᳱ�։֞֒֞���շᳱ�ի֌։֞֒֞�����ն֒�ի֌։֞֒֞�����᳇֞֒֞�ᮧֈ᭜�ֆ�֘֟᭍�ֆ֑ᲂ�շ֞�
ᮧ֑֫չ�շ֒ֆ֧�ᱟձ, ֒֞վ֌ᮢ֐�ᱶ�թ֚�ըֈ֧֘�շ֧�ᮧշ֞֘֊�շᳱ�ֆ֞֒֠ո�֧֚�ֆ֠֊�֗֙ᭅ�շᳱ�է֗֟։�շ֧�֟֔ձ�֟֊᭥�֊֟֔֟ոֆ�᭪�֑ ֟᭍�ֆ֑ᲂ�
�֊ᱶ�թ֚շ֧�֌᭫�ռ֞ֆ�֭ᮧ֞֟։շ֒օ�շ֛֞�չ֑֞�֛�֨�շ֞�չւ֐֟վ֧֚�թ֚��շ֒�֎֊�֧ըեᮥ�ᮧֈ֧֘�ֆց֑֠�վ֫֊�ᮧ֎ե։�ᮧ֞֟։շ֒օ֔֐֟�֧֚
շ֒ֆ֠�֛,֨ էև ᭅ֞ֆ�֭ಧ 

ᮓ�֚ե� ֚ֈ֑᭭ ᮧ֞֟᭭և֟ֆ 

1. ֚֒շ֞֒ շ֧ ֧֟֗֘֙ ֡֐᭎֑ ֚֟ռ֗� �֑֞�� ֚֒շ֞֒� շ֧� ᮧ֡֐ո� ֚֟ռ֗, 
֌֑ ᭅ֞֗֒օ, ֗֊, ᭄֟֗֞֊ ն֒ ֆշ֊֠շᳱ ֟֗֏֞չ, ըեᮥ ᮧֈ֧֘ ֚֒շ֞֒  

է᭟֑ᭃ, ֌ֈ֧֊�;  

2. ֚֒շ֞֒ շ֧ ᮧ։֞֊� ֚֟ռ֗ ֑֞� ֧֟֗֘֙� ը֑Ღ֡� �ը֌ֈ֞� ᮧ֎ե։֊�, 
֒֞վ᭭֗ ֟֗֏֞չ��ը֌ֈ֞�ᮧ֎ե։֊�, ըեᮥ ᮧֈ֧֘ ֚֒շ֞֒ 

֚ֈ֑᭭, ֌ֈ֧֊�;  

�� ֚֒շ֞֒ շ֧ ᮧ։֞֊� ֚֟ռ֗� ֑֞� �᭜֑᭭֐ ֌֞֔֊�ը֑Ღ֡, ֐᭜֑᭭� ֌֞֔֊�
֟֗֏֞չ, ըեᮥ ᮧֈ֧֘ ֚֒շ֞֒ 

֚ֈ֑᭭, ֌ֈ֧֊�;  

�� ֚֒շ֞֒ շ֧ ᮧ։֞֊�֚֟ռ֗�֑֞�ի᳒֫չ�ը֑֡Ღ,�ի᳒֫չ�ն֒�֗֞֟օ᭔֑ 
֟֗֏֞չ, ըեᮥ ᮧֈ֧֘ ֚֒շ֞֒ 

֚ֈ֑᭭, ֌ֈ֧֊�;  

֚ե.   1275] ֊ժ ᳰֈ᭨֔֠, ֐եչ֔֗֞֒, ֐ժ�05, 2020/֗֨֘ ֞ո�15, 1942  
No. 1275] NEW DELHI, TUESDAY,  MAY 05, 2020/VAISAKHA 15, 1942  

 Ȣ��Ȣ���Ȣ�f���\�����������������
CG-DL-E-05052020-219297
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II²SEC. 3(ii)] 

�. ᮧ֡֐ո�֟֊ֈ֧֘շ, ըեᮥ�ᮧֈ֧֘ � ᭭֌֧֚ � ղ֟᭡֔շ֧֘֊� ᱶ֚ց֒� �ձ֌֠ձ֚ձ֚֠�,�
ըեᮥ�ᮧֈ֧֘�֚֒շ֞֒ 

֚ֈ֑᭭, ֌ֈ֧֊�; 

�. ᮰֠�շ֞᭨֢֔֒ ֈ֧֘֊֟�֛֢֐եև֞�֒֞֗, ᭄֗֨֞֟֊շ�'վ֠' ն֒�֚֐֡֊֛�֠ շ, ֚ᮤ֡֐�
᭄֟֗֞֊��֧֚֗֞֟֊֣֗ᱫ��ըեᮥ�ᮧֈ֧֘ �᭭֌֧֚�ղ֟᭡֔շ֧֘֊� ᱶ֚ց֒ 

֚ֈ֑᭭, (᭄֧֟֗֘֙��; 

�. ᮧ֫�� ի֧֐� ֘֞᭥֐֐, ᮧ֫֍֧֚֒, ᮧ֞օ֠� ᭄֟֗֞֊� ֟֗֏֞չ, ըեᮥ ᮧֈ֧֘ 
֟֗᳡֑֟֗᳒֞֔ 

֚ֈ֑᭭, (᭄֧֟֗֘֙��; 

�. փ֞�� ֌֠�֗֠�ձ֊� ֒֞֗, ᭄֗֨֞֟֊շ� 'ձռ' ն֒� ի֌� ֟֊ֈ֧֘ շ, ᳯ֒֫֐ց�
ᱶ֚ᳲ ե֚չ� ղ֟᭡֔շ֧֘֊� ղᳯ֑֒֞� �ը֒ձ֚ձձ�, ֊֧֘֊֔� ᳯ֒֫֐ց� ᱶ֚ᳲ ե֚չ�
ᱶ֚ց֒� (ձ֊ը֒ձ֚֚֠�� �֏֞֒ֆ֑֠� էեֆᳯ֒ᭃ� է֊֡ ե֚։֞֊� ե֚չւ֊�, 

էեֆᳯ֒ᭃ�֟֗֏֞չ, ֏֞֒ֆ�֚֒շ֞֒� 

֚ֈ֑᭭, (᭄֧֟֗֘֙��; 

�. փ֞� ֘֨շ�֎֞֘֞, ֚֠֊֑֠֒�֟ᮧ᭠֚֠֌֔�᭄֗֨֞֟֊շ�ն֒�ᮧ֡֐ո,�᭄֗֨֞֟֊շ�
ֆև֞� ն᳒֫֟չշ� է֊֡ ե֚։֞֊� ֌ᳯ֒֙ֈ (֚֠ձ֚ըժը֒�� ದ� ᳦֑֒֞֠�
֌֑ ᭅ֞֗֒օ�թեվ֠֟֊֑ᳳ ե֒չ�է֊֡ ե֚։֞֊� ե֚᭭և֞֊��ձ֊ժժը֒ըժ�� 

֚ֈ֑᭭, (᭄֧֟֗֘֙��; 

��. փ֞�� ց֠�� ᭣֑֞֒֞չ֠� ֧֒᲻֠, ᮧ֫֍֧֚֒, ֌֑ ᭅ֞֗֒օ� ᭄֟֗֞֊� ֟֗֏֞չ, ըեᮥ�
ᮧֈ֧֘�֟֗᳡֑֟֗᳒֞֔ 

֚ֈ֑᭭, (᭄֧֟֗֘֙��; 

��. փ֞�� ֈ֠֌շ�էե֎֊� �᮰֞, ե֚շ֑֞֐֟ ֚ֈ֑᭭, ֏֞֒ֆ֑֠� ֌֧ᮝ֑֫֟֔֐�ն֒�
լվ ᭅ֞� ե֚᭭և֞֊��ըժըժ֌֠ժ�� 

֚ֈ֑᭭, (᭄֧֟֗֘֙��; 

1�. փ֞�� ձ֚�� ᱶ֗շց֞� �֑֒֠֊֚֠ ,֊֛֫֐ ᳲᮧե֚֠֌֔� ᭄֗֨֞֟֊շ, լվ ᭅ֞� ն֒�
֌֑ ᭅ֞֗֒օ� թեվ֠֟֊֑ᳳ ե֒չ� ֟֗֏֞չ, ᭄֗֨֞֟֊շ� ֆև֞� ն᳒֫֟չշ�
է֊֡ ե֚։֞֊� ֌ᳯ֒֙ֈ (֚֠ձ֚ըժը֒��ದ� ᳦֑֒֞֠� ֑֚֒֞֊�ᮧ֬᳒֫֟չշᳱ�
ե֚᭭և֞֊��ըժըժ֚֠ց֠�� 

֚ֈ֑᭭, (᭄֧֟֗֘֙��; 

���� ։֞ᳯ֒ᮢ֠�֒֟ᭃֆ֞�֚֟֟֐ֆ, շ֞շᳱ֊֞փ֞ ֚ֈ֑᭭, չ֨֒-֚֒շ֞֒֠� ե֚չւ֊�; 
��� ֚ֈ֑᭭�֚֟ռ֗,�ըեᮥ ᮧֈ֧֘�ᮧֈ֢֙ օ�֟֊֑եᮢօ�֎֫փᭅ ֚ֈ֑᭭ ֚֟ռ֗, ֌ֈ֧֊ ֿ 

2. ᮧ֞֟։շ֒օ�շ֞֐�᭎֑֑֡֞֔�չ֡ց֢ե֒, ըեᮥ�ᮧֈ֧֘  ᱶ�֛֫չ֞�ֿ֐�

3. ᮧ֞֟։շ֒օ�շᳱ�֎֨ւշ�շ֧�֟֔ձ�չօ֌֢ᳶֆᭅ, թ֚շ֧�֚ֈ֑᭭ᲂ�շᳱ�շ֡֔� ե֚᭎֑֞�շ֞�ձշ-֟ֆ֛֞ժ�֛֫չ֠�ֿ� 

4. ֌ֈ֧֊�֚ֈ֑᭭�֧֚�֟֏᳖�֚ֈ֑᭭�շ֫, շᱶ ᮤ֑֠�֚֒շ֞֒�᳇֞֒֞�֟֊֑ֆ֞֐�֊ֈեփᲂ�շ֧�է֊֚֡֞֒�֏ᱫᲂ�շ֞�֏֡չֆ֞֊�ᳰշ֑֞�
վ֞ձչ֞�ֿ� 

5. ᮧ֞֟։շ֒օ, ըեᮥ�ᮧֈ֧֘�֒֞᭔֑֐�ᱶ�ֆց֑֠�֌֑ ᭅ֞֗֒օ�շᳱ�Ფ֞֟֔ց֠�շ֫� ե֚֒֟ᭃֆ�շ֒֊�֧ն֒�֚֡։֞֒֊֧�ֆև֞�ֆց֑֠�
ᱶ�֌֑֐��վ֫֊�ᭃ֧ᮢᲂ֑֐֊֟֗֟ ᭅ֞֗֒օ֑֠�ᮧֈ֢֙ օ�շ֧�֟֊֗֞֒օ, ի֌֘֐֊�ն֒�֟֊֑եᮢօ�շ֧�ի᳎֧֑᭫ᲂ�շ֧�֟֔ձ�֟֊᳜֟֔֟ոֆ�ի֌֑֞�
շ֧֒չ֞, էև ᭅ֞ֆ֭�-� 

(i) ᮧ֞֟։շ֒օ, ֌ᳯ֑֒֫վ֊֞�ᮧ᭭ֆ֞֗�շ֧�է֊֡֫֐ֈ֊�շ֧�֟֔ձ�ը֧֗ֈ֊�ᮧ᳙֞֟�շ֧�֌᳟֞ֆ,֭ ֑ᳰֈ�֛֗�է֊֡֫֐ᳰֈֆ�ֆց֑֠�
վ֫֊�ᮧ֎ե։�֑֫վ֊֞�շ֧�է֊֚֡֒օ֐�ᱶ�֛�ᱹն֒�֏֞֒ֆ�֚֒շ֞֒�շ֧�֌֑ ᭅ֞֗֒օ�ն֒�֗֊֐�եᮢ֑֞֔�᳇֞֒֞�վ֞֒֠�շᳱ�չժ�ֆց֑֠�
�֑֐֊֟֗֟ վ֫֊� է֟։֢֚ռ֊֞� ե֚᭎֑ ե֞շ� շ֞�ը�� 19(է�, ֆ֞֒֠ո� 6� վ֊֗֒֠, 2011 (֟վ֧֚� թ֚֐ᱶ� թ֚շ֧� ֌᳟֞ֆ�֭ իᲦ�
է֟։֢֚ռ֊֞� շ֛֞� չ֑֞� ֛�֨� շᳱ� է֌֧ᭃ֞Ა� շ֧� ֏֠ֆ֒� ֛�֨ ֆ֫� ի֚շ֞� ֌֒֠ᭃօ� շ֧֒չ֞� ն֒� ե֚֎᳍� ᮧ֞֟։շ֒օ� շ֫� ղ֚֠�
֌ᳯ֑֒֫վ֊֞�շ֧�է֊֡֫֐ֈ֊�շ֧�֟֔ձ, վ֚֨֞�ᳰշ�իᲦ�է֟։֢֚ռ֊֞֐�ᱶ�֟֗֟֊᳸ֈᭅ᳥ �֛,֨ ղ֧֚�ը֧֗ֈ֊�շᳱ�ᮧ᳙֞֟�շᳱ�ֆ֞֒֠ո�֧֚�֚֞ւ�
ᳰֈ֊�շ֧�֏֠ֆ֒�֚֟֍֞ᳯ֒֘ᱶ�շ֧֒չ֞;  

(ii) ᮧ֞֟։շ֒օ, իᲦ� է֟։֢֚ռ֊֞� �ᱶ֐ ֟֗֟֊᳸ֈᭅ᳥ � ᳰշձ� չձ� շ֧� է֊֚֡֞֒� ֆց֑֠� �֑֐֊֟֗֟ վ֫֊� �ᱶ֐ ֚֏֠�
֟֗շ֚֞֞᭜֐շ�ᳰᮓ֑֞շ֔֞֌ᲂ�շ֫�֟֗֟֊֑֟֐ֆ�շ֧֒չ֞; 

(iii) ᮧ֞֟։շ֒օ, իᲦ�է֟։֢֚ռ֊֞�շ֧�ի֌֎ե։ᲂ�շ֞�ᮧ֗ֆᭅ֊�ն֒֞֐�֊֠ց֒֠�շ֧�֟֔ձ�իᱫ֒ֈ֑֞֠�֛֫չ֞; 
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 (iv) ᮧ֞֟։շ֒օ, ֆց֑֠� �֞֊�վ֫֊�ᭃ֧ᮢᲂ�ն֒�ֆց֑֠�վ֫֊�ᮧ֎ե։�֑֫վ֑֐֊֟֗֟ շ֧�֗չᱮշ֒օ֐�ᱶ�֌ᳯ֒֗ֆᭅ֊�֑֞�
ի֌ ե֞ֆ֒օᲂ�շ֧�֟֔ձ�֒֞᭔֑�֚֒շ֞֒�֧֚�ᮧ᳙֞�ᮧ᭭ֆ֞֗ᲂ�շᳱ�֌֒֠ᭃ֞�շ֧֒չ֞�ն֒�᳦֑֒֞֠�ֆց֑֠�վ֫֊�ᮧ֎ե։�ᮧ֞֟։շ֒օ�շ֫�ի֚�
֌֒�֟֗֟֊᳸ֈᭅ᳥ �֚֟֍֞ᳯ֒֘ᱶ�ֈչ֧֞;  

(v) ᮧ֞֟։շ֒օ, իᲦ�է֟։֟֊֑֑֞�֐�ի֚շ֧�է։֠֊�֎֊֞ձ�չձ�֟֊֑֐ᲂ�շ֧�ի֌֎ե։ᲂ�շ֧�է֟֏շ֟ևֆ�է֟ֆᮓ֐օ�շ֧�
�ᲂ֔֐֞֐ �ᱶ֐ վ ե֞ռ� շ֧֒չ֞�ն֒� իᲦ�է֟։֟֊֑֐� ֆև֞� ի֚շ֧� է։֠֊� ֎֊֞ձ� չձ� �ᲂ֐֑֊֟ շ֧� ի֌֎ե։ᲂ� շ֧� է֟ֆᮓ֐օ� ֑֞�
ի᭨֔եպ֊�շ֫�էեֆ ᭅ֗֟֔ֆ�շ֒֊�֧֧֗֞֔֔֐֞֐�ᲂ�շ֞�֌֊֡ᳶ ᭅ֗֔֫շ֊�շ֧֒չ֞;  

(vi) ᮧ֞֟։շ֒օ, իᲦ�է֟։֢֚ռ֊֞�շ֧�է֟ֆᮓ֐օ�֑֞�ի᭨֔եպ֊�շ֧֔֐֞֐�ᲂ֐�ᱶ�᭭֗ᮧ֧֒ օ֞�֧֚�֑֞�ᳰշ֚֠�᳥᳞֟�֑֞�
֟֊շ֑֞� ֑֞� ե֚չւ֊� ᳇֞֒֞� ᳰշձ� չձ� ֌ᳯ֒֗֞ֈ� շ֧� ը։֞֒� ֌֒� վ ե֞ռ� ֑֞� ֌֡֊ᳶ ᭅ֗֔֫շ֊� շ֧֒չ֞; (vii) ᮧ֞֟։շ֒օ, իᲦ�
է֟։֟֊֑֐�շᳱ�։֞֒֞�19�շ֧�է։֠֊�֌ᳯ֒֗֞ֈ�֍֞թ֔�շ֒֊֧�շ֧�֟֔ձ�ᮧ֞֟։շ֣ֆ�֛;֨ (viii) ᮧ֞֟։շ֒օ, ի֚շ֧�֚֐ᭃ�ֆ᭝֑ᲂ�
շ֫�֚᭜֑֞֟֌ֆ�շ֒֊֧�շ֧�֟֔ձ�իᲦ�է֟։֟֊֑֐�շᳱ�։֞֒֞�10�շ֧�է։֠֊�֑և֞է֌֧֟ᭃֆ�շ֞ ᭅ֒֗֞ժ�շ֧֒չ֞�ֿ� 

6. ᮧ֞֟։շ֒օ, է֌֊֧�շ֣᭜֑ᲂ֐�ᱶ�֌֞֒ֈᳶ֘ᭅֆ֞�֎֊֞ձ�֒ո֊֧�շ֧�ի᳎֧֑᭫�շ֧�֟֔ձ�ձշ�֚֐ᳶ֌ᭅֆ�֧֗֎֚֞թց�ֆ֑֨֞֒�շ֧֒չ֞�
ն֒�թ֚շ֧�շ֣᭜֑, ֟վ֚շ֧�էեֆչᭅֆ� ֎֨ւշᲂ֐�ᱶ�շ֑֞ᭅ֢֚ռ֠, ֎֨ւշᲂ�շ֞�շ֑֞ᭅ֣֗ᱫ, ᮧ᭜֑֧շ� ֎֨ւշ֐�ᱶ� ᳰշձ�չձ�֟֗֟֊᳟֑, իᲦ�
է֟։֢֚ռ֊֞� շ֧� է֟ֆᮓ֐օ� ֆև֞� ի᭨֔եպ֊� շ֧� �ᲂ֔֐֞֐ �ᱶ֐ ֚֟֍֞ᳯ֒֘ᱶ�ն֒� ղ֧֚� է֟ֆᮓ֐օ� ֆև֞� ի᭨֔եպ֊� ֌֒� շᳱ� չժ�
շ֞ ᭅ֒֗֞ժ֑ ե֞�ն֒�᭠֑֑֑֧֞֞֔֔֐֞֐�� ֟վ֚շ֧�էեֆչᭅֆ�᭠֑֑֑֞֞֔ᲂ�շ֧�ըֈ֧֘�֛�ᱹն֒�֒֞᭔֑�֚֒շ֞֒�շᳱ�է֊֡֫֐ᳰֈֆ�ֆց֑֠�
վ֫֊�ᮧ֎ե։�֑֫վ֊֞�֧֚� ե֚֎ե֟։ֆ�֢֚ռ֊֞�փ֞֔չ֧֞�ֿ� 

7. ᮧ֞֟։շ֒օ�ս֛֐�֛֞֐�ᱶ�շ֐� ֧֚�շ֐�ձշ�֎֞֒�է֌֊�֧ ᳰᮓ֑֞շ֔֞֌ᲂ�շᳱ� ᳯ֒֌֫ցᭅ� ᳦֑֒֞֠�ֆց֑֠�վ֫֊�ᮧ֎ե։�
ᮧ֞֟։շ֒օ�շ֫�֏֧վ֧չ֞�ֿ 

[֍֞� ե֚��վ֧-17011/27/99-ըժձ-III]� 
է֒֟֗᭠ֈ�շ֡֒֞֐�֊֬ᳯց֑֞֔,� ե֑֚֡Ღ�֚֟ռ֗,  

 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 
New Delhi, the 1st May, 2020 

S.O. 1423(E).ಧIn exercise of the powers conferred by sub-sections (1) and (3) of section 3 
of the Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the 
Central Government hereby constitutes the Andhra Pradesh Coastal Zone Management Authority 
(hereinafter referred to as the Authority) consisting of the following persons, for a period of three 
years, with effect from the date of publication of this order in the Official Gazette, namely:ಧ 

Sl.No. Members Status 
(1) (2) (3) 
1. Special Chief Secretary to Government (or) Principal 

Secretary to Government, Environment, Forest, Science 
and Technology Department, Government of Andhra 
Pradesh 

Chairman, exofficio; 

2. Principal Secretary to Government (or) Special 
Commissioner (Disaster Management), Revenue (Disaster 
Management) Department, Government of Andhra 
Pradesh 

Member, exofficio; 

3. Principal Secretary to Government  (or) Commissioner of 
Fisheries, Fisheries Department, Government of Andhra 
Pradesh 

Member, exofficio; 

4. Principal Secretary to Government  (or) Commissioner of 
Industries, Industries and Commerce Department, 
Government of Andhra Pradesh 

Member, exofficio; 
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5. Head/Director, Andhra Pradesh Space Applications Centre 
(APSAC), Government of Andhra Pradesh 

Member, exofficio; 

6. 6KUL�� .DOOXUL� +DQXPDQWKD� 5DR�� 6FLHQWLVW� µ*¶� DQG� *URXS�
Director, Oceanography (Retired) Andhra Pradesh Space 
Application Centre 

Member, (Expert); 

7. Prof. Ummey Shammem,  Professor, Department of 
Zoology, Andhra Pradesh University 

Member, (Expert); 

8. 'U��3�9�1��5DR��6FLHQWLVW�µ+¶�and Deputy Director Remote 
Sensing Application Area (RSAA), National Remote 
Sensing Centre (NRSC) (Indian Space Research 
Organisation), Department of Space, Government of India 

Member, (Expert); 

9. Dr. Shaik Basha, Senior Principal Scientist and Head,   
Council of Scientific and Industrial Research (CSIR) -
National Environmental Engineering Research Institute 
(NEERI) 

Member, (Expert); 

10. Dr. T. Byragi Reddy, Professor, Department of 
Environmental Sciences, Andhra Pradesh University 

Member, (Expert); 

11. Dr. Deepak Amban Mishra, Faculty Member, Indian 
Institute of Petroleum and Energy (IIPE) 

Member, (Expert); 

12. Dr. S. Venkata Mohan,  Senior Principal Scientist, 
Department of Energy and Environmental Engineering, 
Council of Scientific and Industrial Research (CSIR) -
Indian Institute of Chemical Technology (IICT) 

Member, (Expert); 

13. Dharitri Rakshitha Samithi, Kakinada Member, Non-
Governmental 
Organisation; 

14. Member Secretary, Andhra Pradesh Pollution Control 
Board 

Member Secretary,  
exofficio. 

 
2. The Authority shall have its headquarters at Guntur, Andhra Pradesh. 

3. The quorum for the meeting of the Authority shall be one-third of the total number of its 
Members. 

4. A Member, other than an exofficio Member, shall be paid allowances as per the norms 
decided by the Central Government. 

5. The Authority shall, for the purposes of protecting and improving the quality of the 
costal environment and preventing, abating and controlling environmental pollution in 
the Coastal Regulation Zone areas in the State of Andhra Pradesh, take the following 
measures, namely: - 

(i) the Authority shall, after receiving the application for approval of project  
proposal, examine the same if it is in accordance with the approved Coastal Zone 
management Plan and within the requirements of the Coastal Regulation Zone 
notification issued by the Government of India in the erstwhile Ministry of 
Environment and Forests and published  vide number S.O.19(E), dated the 6th 
January, 2011 (hereinafter referred to as the said notification), and make 
recommendations for approval of such project to the concerned authority, as 
specified in the said notification, within a period of sixty days from the date of 
receipt of such application; 
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(ii) the Authority shall regulate all developmental activities in the Coastal 
Regulation Zone areas as specified in the said notification; 

(iii) the Authority shall be responsible for enforcing and monitoring the provisions of 
the said notification; 

(iv) the Authority shall examine the proposals received from the State Government 
for changes or modifications in the classification of Coastal Regulation Zone 
areas and in the Coastal Zone Management Plan and make specific 
recommendations thereon, to the National Coastal Zone Management Authority; 

(v) the Authority shall inquire into cases of alleged violation of the provisions of the 
said Act or the rules made thereunder; and review the cases involving violations 
or contraventions of the provisions of the said Act and the rules made 
thereunder; 

(vi) the Authority shall inquire or review cases of violations or contraventions of the 
said notification suo-moto, or on the basis of a complaint made by any individual 
or body or organisation; 

(vii) the Authority is authorised to file complaints under section 19 of the said Act; 

(viii) the Authority shall take such action as may be required under section 10 of the 
said Act, to verify the facts of the cases before it.  

6. The Authority shall, for the purpose of maintaining transparency in its functioning, 
create a dedicated website and post the information relating to its functions, including 
the agenda in its meetings, minutes of the meetings, decisions taken in each meeting, 
recommendations for matters on violations and contraventions of the said notification 
and actions taken on such violations and contraventions, court matters including the 
orders of the courts and the approved Coastal Zone Management Plan of the State 
Government. 

7. The Authority shall furnish reports of its activities at least once in six months to the 
National Coastal Zone Management Authority. 

[F. No. J-17011/27/99-IA-III] 

ARVIND KUMAR NAUTIYAL, Jt. Secy. 
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A.P.POLLUTION CONTROL BOARD, ZONAL LABORATORY, VISAKHAPATNAM  

MJs.Divis Laboratories Ltd.,Bheemili (V). Visakhapatnam District.  

,'-.....-: a 

Date of GUARD POND· I GUARD POND· II GUARD POND-III GUARD POND· IV GUARD POND- V GUARD POND-VI Outlet of ETP NACL POND -
Collection pH TSS COD "'pH TSS COD pH TSS COD pH TSS COD pH COO 

. 
pH TSS COD pH TSS COD -

04.05.2020 7.61 37.0 64.0 7.90 26.0 96.0 8.06 30.0 68.0 

11.05.2020 7.68 53.0 208.0 1.73 30.0 100.0 

18.05.2020 7.67 24.0 32.0 7.58 34.0 212.0 7.64 33.0 196.0 

22.05.2020 7.35 40.0 132.0 7.48 32.0 44.0 

26.05.2020 8.07 17 104 7.73 21 44 7.42 18.0 108.0 7.4 16 52 

27.05.2020 7.62 49.0 204.0 

01.06.2020 7.61 16 88.00 7.34 22.0 104.0 7.71 41 80 7.64 26 48 7.05 57 84 

02.06.2020 7.25 33.0 124.0 

08.06.2020 7.87 14 64 7.75 18 80 7.61 19.0 64.0 8.27 9 60 

09.06.2020 7.62 19.0 220.0 

10.06.2020 7.82 34.0 216.0 

15.06.2020 7.54 42 96.00 7.80 21.0 56.0 7.87 31 48.00 7.82 27 76.00 8.18 12 36 

16.06.2020 7.69 32.0 104.0 

20.06.2020 8.35 33 64 7.73 29 60 7.93 20.0 60.0 8.13 48 204 . 
22.06.2020 8.29 16.0 88.0 

23.06.2020 8.02 13.0 56.0 

27.06.2020 7.27 29.0 72.0 7.2 25 56.00 1.78 27 52.00 7.99 11 36.00 

29.06.2020 7.62 26.0 68.0 
__ L 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL LABORATORY, VISAKHAPATNAM 

D.No. 39-33-20/4Il,Bchind RTA Office, 
Madhavadhara VUDA Colony. Visakhapatnam-530 018. 

Ph: 089 J-27 J9480/380/481 Fax: 27 J9480M. RAVI, M.Sc 
SENIOR ENVIRONMENTAL SCIENTIST e-mail :zovsplab-ses2@ appcb.gov.in 

Lr.No. 13502/APPCBIZL-VSP/2020·J07 ff dated) 009/2020 

Sub: APPCB - ZL - VSP - Analysis Report - Communicated - Reg. 
Ref: Lr. No.DLL-2/0220/27, dated 24/09/2020 

*** 

Please find enclosed herewith the analysis report of the samples collected from your 
industry during January to August, 2020. The receipt of payment for Rs.37,OBOI-, RS.33,B601-
& Rs.14,2301- towards analysis charges raised for the month of Feb, Mar and Apr'2020 is 
acknowledged herewith. 

The payment towards sampling and analysis charges for the month of January 2020 
and the period from May to August '2020 is pending. The amount of Rs.2,07,000/-(Rupees 
Two lakh seven thousand only) may be released at the earliest. 

SENIOR $CIENTIST 

': 
Ene!: Consolidated Analysis Report (Jan-Aug'2020) 

To 
MIs Divis Laboratories Ltd., 
Chippada (V), Bheemunipatnam (M), 
Visakhapatnam District. 
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BEFORE THE NATIONAL 
GREEN TRIBUNAL, 

SOUTHERN ZONE BENCH, 
CHENNAI 

 
Appln/Appeal No. 68/2021 

(SZ) 
 

M/s. Sri Mahalakshmi Hatcheries 
& Others 
 

..Applicants/Appellants 
 

AND 
 
State Environment Impact 
Assessment Authority (SEIAA) 
& Others 

..Respondents 
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M/s. R. Parthasarathy,  
Rahul Balaji,  

Madhan Babu,  
Vishnu Mohan 

Rangasaran Mohan 
 

COUNSEL FOR RESPONDENT NO.3 


